
(FOURTH LOK SABHA) 



UST OF AUTHORfSED A G E W  FOR THE $ALE LQK 
SECRETWT PUBUCAnONS 

_ _  ___ ___ ___--_____--- - -- - -- ---_CIC 

S1. Name of Agent E. Name af A~ency 
N n  NO. - --- 

-II_-_ 
-- - 

ANDW PRADESH 12. ~ldo1 tambat a chm- u] 
paw 101, ~ ~ h r r r m a  

1. Andhrn Univenity (i=m1 ~ a & i  I?@, oppaeitb 
cooperatlw Stom I-& Ci:tock TOW, Port, 
Waltair (t'isakhapatoal) Bombay. 

HARYANA 

$. h h d . ~ n  &i@k £fa. 
Shiv Vda?i hhC6, b k W ~  
City. 

NYSORE 

19. h w  Baok C m p ~ y ,  a 
5 a d a r  Fate4 Mug,  

I? Ailahbad-1. 



C O N T E N T S  
1' AGE 

Pane 
1 
5 

, 8  



CORIUGEWDA TO riIE SIXTY-SIXTH IIEPORT OF PAC 

I ( 1968-69) PREsENTZD TO LOK SA3HA ON a.4.69 

Para Lfne sea. 
2 rzquired require 



2 . S h r i S y b d A i l d ~  
3. shri K. Anilldm 
4. shfi S. M. EkP#jet 
5. Ski C. K. Bhaa&qya 
6. Sbri K. G. DednanLb 
7. Sbti V. -hi 
8. Shri D. K IbSe 
9. Shri. N. R. rsrhr 
10. Shri K. K. Nayar 
1 1. Shrimati Snshila Rohatgi 
12. Shri Nitfendra Kumat Salve 
13. Shri Ram Awt8r Sbarmr 
14. Shrimati Tmteshwari Sinba 
15. Sbri Tayappa Hati Solnavaae 
16. Shri A. P. ChrrEtcrjaa 
17. Shri K. I)lrmodarsn 
18. Shri Shoati Kothrvi 
19. Stvi S. S. MPtisaramy 

'20. Shri G. H. V. Momin 
21. Shri N. R. M. !hvamy 
22. Shri Tarkcshwar Panticy 



. 
INTROMJCI*IW 

1, thc'Chainnan of the Public Accounts Committae, ak iWh6tiaed by 
the Committee, & pnsent on their behalf this Sixty-sirah Raport on the 
Aetkm Taka by Government on the stcorn- a[ thc PuM'i 
Acamts CommiUue contained in their 62nd Report (Thd Lok 
on App.oSKiatioa Amom& (Civil), 1964-65 and Audit Report (Civil), 1966 
relating tro M i D M  of Hcaith, Famiiy Planning dc. 

2. On 12th June, 1968, an "Adion Taken" Sub-Committee wss rp. 
pojnted to scrutinise the @ies received fmm Government in prrsoracb 
of tho rec~mmeDIclations 'mads by the Commit& in tlqir d m  Reports. 
The Sub-Cwmnittbc was constitutbd with fdkrwing Members: 

1. Shri D. K. Kunte-Conwnet 
2. Shri C. X. Bhntmr.hyya 
3. Shri K. K. Nayar 
4. Shri Narendra Kumaf Salve 
5. Stuimati Tarlrcshwari Sinha 
6. Shri N. R. M. Swamy. 

3. The draft Report was considered and adopted by the Sub.Coont.. 
mi= at their sitting held on 10th April 1969 and finally dopal by tb 
Public Accounts Committee on 21st April 1969. 

4. For facility of reference the win c o n c l u s i o n s / ~  d 
the CoPnmittee have been printed in thick type in the body of the Regart. 
A statement showing the summary of the main t~~ommcSdatjOLLS/obKsPrc 
tione of the Committee is  appended to tbc Rbpcln (Appcdk). 

5. The CQmmittee place on record their apprrcudKM . . of the tnicrtanr+l 
mndend to them in this matter by the Comptroikr and Auditor G c d  
of India. 



S.Nos. 1,2, 3, 4, 5,6J 8, 9, 10. 11, 12, 14, (Pau2.33), 
15 (Para 2.43). 17, 19, 20, 24, 3.59 lad 3-60). % 
29, 30, 31, 32, 33 tFata 5.24), 34, 40, 41 d 44. 



1.4. The Committee propme to pursue the recommendations made in 
paragraphs 3.30, 3.35, 3.36, 3.44-3.46 and 3.52 (S. Nos. 21-23) relating 
to the Children's Film Society through a separate Report. 

1.5. Thc Committee will now deal with action taken by Government on 
-wme of the recommendations. 

Land Acquisition Collectomte, Delhi, Non-maintetuance of proper re- 
cwdr of unpaid balances of awards. (Para 2.27--Sr. No. 13). 

1.6. In para 2.27, the Committee had drawn attention to the absence of 
complete records in the Land Acquisition _Collectorate in regard to award 
amounts deposited with them. The Committec made the following obser- 
vations : 

The Committec mgret to note that proper records of the unpaid 
balances of awards and unpaid cheques had not been maintained 
in the Land Acquisition Collectorate, Dclhi. The accumulated un- 
paid balances pertained to the period as far back as 1937. This 
clearly depicts a very unsatisfactory state of accounts in the Land 
Acquisition Collectorate and thc Committec take a serious view of 
it. The Committee arc not able to understand why the full details 
relating to awards were not kept with the Collectorate and why the 
unpaid balances were not deposited into the treasury as revenue de- 
posits as required under the rules. The Committee are left with the 
impression that the maintenance of proper record3 of thesc unpaid 
balances received no attention in the past and this failure requires 
looking into. Now that Delhi Administration has appointed an 
Officer on Special Duty to look into the state of accounts, the Com- 
mittee hope that suitablc measures will be taken to clear the old 
balances and also to ensure that such unpaid balances do not accu- 
mulate in future. Thcy also hope that unpaid balances would now 
be deposited in the treasury as revcnue deposit as required under 
the rules. 

1.7. In their rcply dated 2 1 st August. 1967. the Minidry of Home Affairs 
have furnished the following information : 

"It is admitted that proper records of unpaid balances had not been 
kept in the past, due to which the unpaid balanccs could not be de- 
posited into the Treasury as 'Rcvenuc Deposit'. In order to prc- 
vent recurrence of such lapscs, instructions have been issued on the 
2nd September, 1966, that payments against the awards should bc 
completed either by payment to the party concerned or by deposit- 
ing the amount due in the Treasury as 'Revenue Deposit' (as the case 
may be) within a reasonable period not exceeding 30 days from the 
date of making the awanl. 

A special Cell has been established in the Administration to 
locate the details of outstanding balances. Thc Deputy Commib 



sioner and the O.S.D. (Accounts) are pursuing the matter at per- 
sonal Icvel. Thc prcscnt position with regard to the unaccountad 
for balanccs is as follows:- 

Closing balance as pCr cash book on 1-5-67 . . . . 84.57.122-10 
(-1 Balance pertaining to 'plan Schemes' . . . . 44,14,825-I:! 
Unarxountcd for balances: . . . . .  . 40,42,296.W) 

Loss ( i )  Details available . . . . . . . 36,35,722-91 

Net unaccounted for balance . . . . 4.66.574 -07 

*Includes an amount of Rs. 1,81,288.24 being improvcment trust 
funds b~anding on 1-2-55 when thc work 143s transfcrrcd to Land 
Acquisition ~ollectorate, the details of which are not known. 

It is cxpected that the linal picture will emcrs  shortly and adjustments 
of the remaining amount will be forthcoming. If some amount is left un- 
accounted for, it would be put in thc fixed dcposit. As regards c a s s  arising 
hereafter. inbtructions haw been issued on 2-9-66 that payments against 
award\ should be completed either by payment to the party concerned or  
by dcposiling thc amount due in the treasury as 'Rcvenuc Receipts' within 
n renson.hlc period not exceeding 30 days from the date of making the 
award. 

1.8. At the instance of the Committee a further note dated the 31st 
December, 1968, was furnished showing the progress made in locating de- 
tails of unconnected amounts and in their payment to the parties concerned. 
The note is reproduced below : 

( i )  Out of Rs. 36.35 lakhs. a sun1 of Rs. 13.50 lakhs has been 
paid to the partics concerned upto 30-9- 1968. 

( i i )  Out of the amount of Rs. 4.06 lakhs for which details were 
not available. details for an amount of Rs. 0.80 lakh have since 
bccn locatcd leaving a balance of Rs. 3.26 lakhs. The ques- 
tion of disposal of this balance is being considered in consul- 
tation with A.G.C.R. 

( iii 1 Can~pnsation is being disbursed regularly and promptly. Since 
the issue of instructions dated 2nd September. 1966, 222 
awards were announced upto 30th September. 1968. Out of 
these 21 1 haw since been finally closed either by payment to 
the parties concerned or by depositing the unclaimed amounts 
into the treasury or by payment to  the court in disputed cases, 
as laid down in the instructions. 



Cmiimr Goodt &funt~-k8ngnrphs 5.56 and 5.57) (Sr. Nos. 36 
UfId 37) . . 

1.10. A scheme providing for retail supply of paddy aad other consumer 
goods to stttlefs was stiwtai in the Dandakaranya Denloprncnt Project. 
Thou& it was intended to bc ny on a "no profit no lossH basis, it sbm*ed 
a loss of Rs. 6 lakhs from its inoeption in January, 1959 to cad of Much. 
1964. . . 

1.1 1. Thc Committee made the following obscrvatioos in parrrsnpb5 
5.56-5.57 : 

3.S The Committee regret oo find thc Coauuner Goods 
Scheme which was mtended to be on a "no profit no I d  bui% 
showed a loss of Rs. 6 lakbs during January, 1959 to M m h  1964. 
Thcy are surprised to fiad that the transport cost of goods wns nat 
being chargpd from thc customem but was being met by 
Government whiih amounted to iadircct subs i i  given to the 
customers and that this was donc without obtaining p i u r  approval 
of thc Govcnuncnt. ?hc Committee b o p  that h t x l o k m y u  
Development Authority would now obtain ex-pw-lam ~vrclicsb to 
nyphrk ttst pyment of thb subsidy." 
"5.57 The Commitlee we of th: vkw that haci thc authori1ic.5 
adequate prccautioas and run the schcma in a businesblikc way, thc 
loss couM have been avoided. Committee desire that c&ms 
should be made to nm the schtmt on a "nu profit no h" basis." 

1.12. lo their =ply dated thc 7th July, 1967, thc Dcpartmat of Rehabi- 
litationstated: 

"Eziii- 5156 
A prq~wal  has been received fran thc Dandakatanya Projsct . . AcbnmtsVrdion for Jaaction for the pay- of subsidy in the u)s 

01 goods and food p i n *  to ~crtrlcrs in DMdakeranya. Tbo 
poposal u undcr cOaEi&rat&m? 





F , m w  Orpmismirm Sck~mc-Para,~uplrt 5.64 and 5.67 (Sr. Nos. 37 
mid 38) 

1.17. The Forest Organisation of the Dandakaranya Development Pro- 
ject was set up to collccr ballks from forcst arras and supply thcm to other 
departments of the projcct. working of coupes, procuring timber and sawing 
it in the Projcct Sav mills. The proforma accounts of the scheme for the 
period from Junc 1950 to March. I964 showed a loss of Rs. 9.59 hkhs. 
The Public .4ccounts Comnli~icc madc thc following observations in pcurr- 
graph 5.64 : 

"The Committcc regret to note that duc to fixing the issue rate of 
the product.; tvithout takinp into account the indirect c h a m .  the 
Forczt Organisation Schcmc sufkmd a loss of Rs. 9.59 lokhs during 
Junc. 1959 to March. 1964. They desire that a proper awressmurt 
of the working of thc schcmc should Lw undr.rti~hcn and skps taken . . to avod such iosscs in future. 

1.18. In their reply dated the 30th Scptcmkr, t <:)7. tba I)cp;rrtment d 
Rehabilitation stated :- 

"In the past. ~ F U L I  r a t ~ \  of variow a r t i c l ~ ~  supplied to thc other 
Projcct departments wcrc fixcd on the haw of myrrh) lo bc pjJ 
and actual opcrrr(ionril charge<. wrlhout taking into account thc in- 
d~rcct c h a r p . "  
2. In the period subwqucnt to March. 196.4, the iswe mks haw 
k e n  fixed after taking into account not only the royalty charges ead 
aclual operational charges. but alw the indirrtct char*, incurred in 
the scheme." 
3. I h c  only variahlc factvr 1% the element of wcrhcad cimgm. 
Thc pccntap: of c~verhead charges is  m v i d  yearty on the bcria 
of actual4 in C O ~ P U I I P ~ ~ C H I ~  with the Financia1 Adviccr and Qiicf 
Account\ Oflrccr and thts IS ircccptcsl in arriving a( rhc iswe mtcc 
for all i\ciuc~ from the &me during the year."' 
"4. Thc: working of thc shcmc hab since k n  rcvicwcd. and dcpc 
have bcm t a b  to avoid lose\  in fururc by fixing the ism ratmi of 
thc product\ taking into account tbc indirect cbnrga." 



1.19. In their reply dated thc 23rd Dccembcr, I968 the Dtpartmtat of 
Rehabilitation stated : 

"The assessment of the Forest Organisation SdKme for tbc yem 
1964-65 and 1965-66 made by Financial Advbet and Chief AC- 
counts Oficer. Dandakarany Project werc submitted to Audit for 
vetting in February, 1 q66 and Scptcmbcr, 1967 respcctivcly. Audit 
has intimated in August, 1968 that thcy do not a p  with the assess- 
mcnt of Lhc Financial Advixr and Accounts Officer, Danda- 
haranya Project. F~nancli~l Adwcr and Chlcf Accounts Officer has 
further explained his rtand to Audit and so the maner is still u&r 
ccmkJcration." 

reply : 
"The as\c\\mcn[ of the Forrsl Oqankation Schcmr: for I Y W 5  
and 196.5-66 stated to have heen wnt by thc Financial Adviser and 
Chief Accounts Ofiwr. Dandaharan)a Projed. to Audit for vetting 
in February, 19* aad Scptcrnber, I967 resprctiwly was in the knn 
of \implc financial staremc'nts containing only lump figures of dirrct 
and indrrcci expnditurc and reccipt~ and did not show the detajkd 
breakup thcrcof. l l lc  Financud Adviser iiad Chief ACCOUD~S 
ORiccr was rquested several times to w h i t  the prujormo accounts 
in proper form along w ~ t h  the Trading and Profit and Loss account. 
Ci~p~ral Account, Balance Shcct, etc. Aud~t have prcpard pro- 
~CWII IU accounts tl~crnst'lvc~ on thc hakd of nxords available in tbe 
project and b a r d  on the accounts hcwlicd by the Financial Adviser 
and Chief Accounts Offrccr. The worLing results of the Fared 
Orgunisation Schcmc as rcvealcd in the proforma accwnts p m p d  
by Audit wrc: as under : 

Lms from inception t o  3 5 4  
4164 w 3165 
4/65 tn 3'66 

Acceptance of the figurrs su~cs t ions  given by audit is still awaited 
from the Financial Adviwr and Chief Accounts OtTccr." 



1.23. In their reply dated 7th July, 1967 the Dcptmcnt of Rchabi- 
litation stated : 

"Action is being taken to reconcile the discmpanciea. Instndons 
have dso been issued to the Mercnt departments for acccptiog: the debits 
rained for supply of materials from the schcmc." 

1.24. In their further reply datcd the 23rd December. 1968. the Depart- 
ment of Rehabilitation stated : 

'Of the materials valuing Rs. 21.47 lakhs supplied to various &r)art- 
merits to the end ol March, 1964, an amount of Rs. 15.57 lakhs hu since 
been adjusted leaving a balance of Rs. 5.90 only. In rrspect of 
timber worth Rs. 13.63 lakhs shown as supplied in the proforma m, 
raxmdiaticm has been completed to the extent of Rs. 13.19 lakhs lcrPriag a 
balance of Rs. 0.44 lakhs only. The rccoaciliatioa of the bolaace amomi 
is under progress with reference to the initial records." 

2. The Officers concerned have been asked to a n d  to mmciittion 
work personaIly and to send the accepted vouchers cxpeditioualy for abca~sary 
rtccaontr adjustments. 

InduFirlal .Fkmcs of DundnXarmya ~ o u l ~ n r e n r  P r r 1 ~ 1 4 ~ a p h t  
5.74-5.75 (Sr. No. 39). 

1.26 Industrial Schemes wcrc taken up by thc Dandaka~lmyn Projcct to 
tniD dispCBccd pmm in varicm trades ta auppkmcnt tbcir incwac, The 
nstiDg of the scbemtj resultad in a lms of RF. 6.22 takh$ during tbc p i a d  
S c p t m k ,  1959 to March, 1964. Onc of tbe scbcmrs, Oil Ex- 
-, abac umtri'butod towards tftc loss tn the extent aC &. 3.16 Wlbs 
T&: Chncniuet madc lhc lollowing obscmtionn in pengn* S.fC5.fS : 



"WtthrytordtobssLstheWErtndioaCen$r:hmmin 
w l d e a c e t h a 2 t b c r r : w a S ~ ~ ~ b e n n e a t h e t k a t n b e o .  
sccQwmpur&~~din1961 andth?timerrbrrnoilwasejrbrreOsd 
between May, 1962 and March, 1964 a d  thor tbe d @ dc4mb 
rated. Out of the total loss of Rs. 3.16 in tbis case, Rs. 1.67 
cuuld be attrjbutad to tbe daterioration of ##lr and the loR pobpc- 
tion d oil." 

1.27. In their reply dated 30tb September, 1967, the of 
Rehabilitation Jtatcd : 

T h e  following stcps are being talcen to minimise ic t h e s  in woririag 
t b a ~  centres : . 

(a)  Maximum production. 
(b )  Reducing ovcrhcad -9 to the minimum. 
(c) Procurement of raw materials at the cbeapst rak. 
(d) Provision of adequate storage fmcilities to peoent deanartnn, . . 

of raw materials. 
(c) Full utilisation of electric power, wbcre available. 
( f ) Closure of centres which arc grossly unecmomical in wwkiqg." 

1.28. In rr. further r ~ p l y  datcd the 23rd r)eccmkr. 1968 the Dq#rt- 
mcnt of Rehabilitation staxtd :- 

"A statement showing the abstrad proforma acamnts of tbe Iodmtrid 
Centres in Dandakaranya fa the pars 1964-65 d 196566 is rppsbdad 
The proforma accounts for the years 1966-67 d 196768 me being am- 
piled b) the Dandakmranya Project Administration." 

'Y)n thc basis of the Fin& results worked artt h bw; p&mm 
accounts to the end of March, 1966, a review of the workkg of tim r.Ys& 
trial Centres (Copy enclosed) was condud4 by the Da#iairarurpt 
Administration and was considcmi by thc Dandakmmya 
Authority in May, 1967." 



hvdopmcat Authority in its meeting hcld on 29th Fcbrupry, 1968. The 
Authority decidxl to discontinue most of the Indwtrial Schemes in Danda- 
kardnya. In view of this decision, the Chairman. Dandnkaranya Develop 
mcnt Authority felt that reconstitution of the Tcam to survey and review 
the working of the Industrial Centres was nq  likcly to serve any useful 
purpose." 

Audit have offered the following comments : 
"Thc proforma accounts in the prescribed form haw not yet been 

remivcd from thc department from inccption of this Schcn~e. On rhc busis 
of ~ecords made available to Audit and b;~\cd on fiyrcs bcwkcd by ihancial  
Adviser and Chief Accounts Officer, s review of the working of thk whemc 
from inccption till 3 1 3  March. 1966 W ~ S  tni~dr by Audit and i t  spparcd  
tllat the total loss upto 3 1-3-1466 was Rs. 35.60 lnkhs and tttc cost of 
production Rs. 61.43 Ic~khs. Against the total production of HF, 61.43 
lakhs shown in proforma accounts thc rlepartment could furn~zh dctnilc 
for Rs. 37.11 lakhs onl), Iwsing a dilTercncc of Rs. 24.29 lirlihs to he ac- 
counted for." 

1.3 1 .  I n  ,4upu\t art* Eptcmkr.  Ii159 quaalums werc rrccivcd from 
13 firms for 40 numbers of 90/45 Horw P o w  W k l  type tractors. Tw 
quotations. onc from 'A'  at I h  raw uf Hs, l l .SS0 each (with d~.wount uf 
2) per cent far thc mlrc ardcr) anJ anothcr fnm, firm 'B' ru the rrrrc cd 
Rs. 12.093 each, were lwnd to br suitable. 



pcaiarmancc at Rhilai. Orders were, however, p l d  in March, 1960 fw 
40 mnbers of 28 Honc Powcr and 10 numbers of 14 Hare  Pwer tractOfS 
at a total cost of Rs. 4.62 lakhs on thc basis of a sin& (unsolicited) tcndet 
cvcn though two tests carried out by the Assistant Engineer (Mechanical) 
in February. 1960 on the three tractors purchased for trial gave uosati+ 
frictory pcrformancc and rcvcaled  son^ major defects. 

1.33. The Financial Adviser. whose concurrence was sought in May. 
1960 after thc purchase, pointed out that thc normal purchase procedure 
rlccd not hitvc h e n  ignored as there wa$ no urgency and that a repon oa 
the worLing of thcw tractors should haw txcn obtaincd f r t m  the Bhilai 
Slccl Project and conk.lcrcd before placing ordcrs. 

rhc Committee fiu.1 uunccrncd t o  notc that rr n u m b  of imgu- 
~,:ri[ic\ had takcn pluce In thr: purchaw of tractors. 'The COmmjtter: 
y r c t  t o  note that rhc DandaAaranya Projwt huthwiticr did rwt 
follow thc prcscrikd pccdure (lender yrtcm) in making the 
purehue\ and deprivrxi C'msm-nt of the bcnefit of campetitkc 
ratck." 

- - -  wsh l u g  purrburn of tracton m m  mdc rithouc 
a- their utility," 

Lmss(Cp)*69 2 



"The Committee arc perturbed to find that when other Bnaa dki noot 
give any technical details in their quotstions, the Drndrkuroyrt 
Development Authority did not ask tbcm to furnish lucb dotails 
for 28 HP and 14 HP tractors for the sake of cohparison but ac- 
cepted the quotation given by a particular firm.'" 
"The Conlntittcc c$ not find any justification for the pu~hssc  of 
these tractors when their performance was doubtful in tbe trials 
made by the Project authorities and advcrsc reports were also rc- 
ceivcd from the Bhiiai Steel Ptujcct." 
"They are also disappointed to find that in spite of dissatisfaction 
and doubts about busincss with rhc firm, truilcrs were o b t k d  
from this firm a~qin  in 1961 and 1964 when the quotawns g0oM 
by this firm wcrc higher than othcrs." 

"The Committee also rcgrct to note that the 10 per cent balancc 
amount was paid to this firm m March. 1962, even though it canc 
to thc noticc of the authorirk5 of thc Dandnkamnya Projcct thur 
there w r c  wme defects in the tractors. The balance of 10 pcr 
cent \\as r.Ar.awd on the firm'$ :wurance t h a ~  dl the tractors would 
be put on road. Incpitc of this awmmcc the CommiUcc rcgm ro 
note ~ h a r  the repam to ckfcct~\r. tractors were cc~rrtrd out io thi 
Central N r o r i h p  of thc Projcct instcad of by thc supplicr or ,rt 
lrast i i t  ht\ cost Thc fact that t u o  tractors Here off thc rood f i j ~  

cac  t a r ,  doc\ not speak well of thc quaJity of the tracton purchascit 
a long time and that the) had k v n  canniballsccl .inJ would Imvc to 
be written otT and further that t no  mure had bccn off the road for 
by the Dandaharany;~ Dr\ clopn~cnt Authortt! I hc Cc~rntnjt~rc 
desire that th\\ caw may bc imestlgiitL'd in drtiiil\ dnd r c ~ p r ~ n u b ~ l i t ~  
Bxcd for various irregularities." 

1.36. In t k i r  reply datrd tk 17th Ocrobcr, 1967. the kpmmcnt  cvf 
Rehabilitation stated : 

"A senior ORim of this I3cpsrtment has k n  ckporcd m 2-9-1967 
to investiple in detail the entirc tranlaction relating to ~ h c  prchase of 
tbe tractan 1 y  the Dand~karanya Dcveioprncnt Authority, Ax mpnr;iWlity 
for the irrcgularitics painted out by the Committcr: a d  ruggrnt wiUW 
pocodure to prevent sucb incgularitirs in future. The Public kecmmls 
Cmmittee will be informed of thc resuih d iave6tigatiao. 

1.37. In  a furthcr reply dated the 23rd Dacembcr, IYM, thc f)cputnu?nt 
q RduMIitatim stated : 



Scheme oj whrirli* rw t t ~ c w r c ~ r ~ t  I F !  r r d  hy rcri!-mm-*~ea rwtt-Pmagr~ph 
6.14-6.18 (3. No. 48). 

1.39. In May, 1961, Government introduced a scheme of subsidy for 
the movement of 2.03 million tono~s  annuallr of coal by thz d - c ~ m -  
sea route, in order to improvc the position dating to Ihc transport of o ~ a l  
from the collieries in West Bengal and Bihar to Southern and Western 
India, and to m a L  coal available to coosumen almost at the samc rate 
as coal moved by r i l .  For financing the scheme, the rates of Excise 
Duty wcrc raiscd by 80 pix pcr tonne an all coal-coke and by Rs. 1.20 
per tonnc on hard coke with cffcct from 8 June, 1961, by a n d i g  
Section K ( ; r )  of the Cod Mines (Coaxrvsth and Safety) Act, 1952. 

1.40. 'The total cxpcnditure on the scheme from the &tc of its inccp- 
tion to the end of 1964-65 worked out to Rs. 14.16 crores, as agrlnst 
RF. 16.22 crom being the net p d r  of tbc &tiaPaal Excix hrty 
cdlectcd during the same period, leaving a net surplus of Rs. 2.06 cnms. 

1.41. Thc Committee made the following ck-rvatims in pawagre 
6 . 1 4 4 . 1 s  : 

"The C~mmittcc i r ~ l  that the Minisw of hliots d Metals bavs nm 
becn nblc tu fully justify the mccs~ity of continuing tbe s c h  d mil 
cum-rca macmcnt of coal which wits started in 1961. In tbr: wt.irm 
note (rrppcndix XI11 furnished u thc instancc d the Commitwe by ttrc 
Ministry, one of thc reasons &ivm for starting this scbanc was 
war acute ahortap of rail transport by inbFafuciag ti& 
expected ta wlicvc the prcssurc oo nilways whib mricuhbg a Fegaktad 
supply of coal." 



felt that the cool trmsported by the sea rouk should be made avdl.blc 
to the consumers at almost the same ptice as comsponding grades of cod 
trsnspated by all rail mute. This was sought to be pfhicved pm kY 
xducting the rail-freight rates for the movement fmm ilengaVBihn d 
fields to Calcutta port. partly by a small incmsc  in the general rail h@@t 
rates fm coal and partly by means of a subsidy which was to tk' covered by 
Ie~y of a further c m  on coal." 

The Committee find, h w v e r ,  that the nlovonlcnt of coal by rid-cW- 
sca route did not materialise to thc cxtcnt (2.03 million tonne* annually) 
anticipated, but it dcclincd in rcspcct of cool suppiicd both to raUwaYs 
3s well as to industrial consumrs as the years passed as will be evident 
from thc followiny figures supplicd by thc Minirtq in thcir note : 

(Figure, in million tonncz) 

The Committcc notr ~ i t h  regrct that the G c ~ \ c r n n m t  had no1 even 
in any one year achieved the t a rg t  of movemcnt of c a d  by r a i l c u m a s  
rotc(vi:. 2.03 million tonncs). 01) thc other hand. the proccds from 
subsidy went on increasing from year to >r.;ir. It rcsultcd in a net surplus 
o: about Rs. 2 cram from Ma, I Ot, 1 to  h16trch 1965, and yet they r n a i n t a i d  
thc 1cvy at the samc ratr )car ;~ftcr \.car 'I hc Go\crnmmrt did not rtvicw 
the position also as they had an undcntnndrnp ~ i t h  the shipping compnic*. 
thar the schenlc u ~ w l d  uarL for % m e  \ C . I C ~  1 ~ 1  COIIIL. 

Tk- Committcc feel that the Govcrnn~cnt shtwlj untlertrtkr a review af 
thr schc~nc to wc whether it w.c clcsirablc to continuc the xhemc my 
further or whcther it nccdd chanpc or rnotlificalicm S m x ,  the objcct of kvy. 
ing the additional cxciw duty N ; I ~  t o  c o \ ~ ~ r  ftic elcrr~cnt of cuhidy pivcn to thc 
movrmcnt of railcum-wa r w C .  t h w  i <  ;r p r i m  lurw caw for rcdudng 
the amount of additional cxcifr duty 'i%c Comrnittce would likc to he 
infc~mrcl of the nctinn takcn in  thir rccard. 

a & was intcndd 14) subsid~w such mcrvcwnt su took p l a ,  ud 
it mas &im1ed Lhal lhc muwnwnl w w h l  hc of the ordcr of 2 m i U b  UmaEa 



Some of thc reurns for not achieving the target can be enurnrated as 
follow :- 

(1) Noa-availability crf adequate number d shi due to scrapping of 
Industry and Finance, the Ministry of Transport + a 2  Planning Commission 
a :argc numbcr and nun-rcplaccmcnt due to shorta&e of foreign exchange, 
diversion of ;I Iiirgc numher of shim for bringinp foodgrains ctc. 

(2 )  Switching over of some of the industries from cvi l  to c i l  in ! h t h  
and West India. 

13)  Sltw Jisharpc tlf coil1 in ~ 1 1 1 :  of thc U'cstcrn Ports and South2rn 
Ports namely Sikks, Bhavnagar, cwhin and Cuddalorc ctc. 

(4)  Divcnion of scmc of the >hips t o  gcwral gwxi, uhcn thc Kdlw:.ys 
reduced their quota by wa-movcmcnt and ;~ctually planncd for not t;lX:ng 
sta-routc :inv cod under thc Fourth Plan. 



carsideration of Government. The Public Accounts Committee will bs 
informed of tk- outcome in due course. 

1.43. In a further reply dated 21st January, 1969, the Dcpartmcat of 
Mines and Metals have stated : 

"Government haw considered the qwstion of continuance of tbe shomb 
and it has been decided to continue the scbemc for a furthcr pcriod of mc 
~ a r  i e .  upto 3 1st M m h .  1969. A further nview is expcted to be coo- 
ducted before the end of the cumnt Annncial year." 



CHAPTER I1 
ReCOMMENDATlONS/OBSERVATlONS THAT HAVE BEEN AC- 

CEPTED BY GOVERNMENT 
RceomneadPatorr 

The Committw note that no formal agreement had bum cldard into 
with the foreign Government for the supply of smallpox raccine. H-. 
the supplies were arranged on the basift of negotiations initiated by tbe 
re@mmtative of the foreign Government on 24th October. 1960, rrMch 
ha8 oontinued tilt an acceptance of the dler was c o m m u n w  on 16th 
June, 1961 to the Embassy of the Foreign CZovernmcnt in New Ddhi. 

The Cornmince fed that it is unfortunak : 
(i) that even dumg the pottadad ntpiationq no firm dduk 

of a m d s  of the vaccine could be taken up. The quirrmcnt 
about aammmhtion had to be ~ u m c d  and acquired, The 
result of this nas that the aocammrrdation bind urns nnwh in 
exccs1 aP actaal nasQ. 

(5) Mca~utements of the room acquired wetc not takm prOQCt)Jt 
More  hiring it, and evcu wfKa correct mw~nnrcnb Id bclcn 
obtained no attempt war ma& to a t  up the matter with $w: 
f i m r  to reduce the rent proportionately. Tbe Cormnltta 8ubn- 
fme fa9 that there is ocope, for an eaqrrirY is to rh.y tb: 
g p v e n u n c a t s ' s a n c l i o n ~ ~ 0 0 ~ ~ d d c r t r e  
that mpoasibi droold be fiued fa this tslpea 

Tbe Committw hope that the Govt. would look into tbo hpes b the 
above transaction and take suitable rmmiinl mcauucs to avoid ree~narc~ 
in future. 

[Sr. No. 1 d 62nd Report ClbinJ Ldt WWl 



(4) Before hiring the cold storage, internal ma~su~dmCat d 
room to be hired is taken as o rule and the actud aaoount Do bc 
paid for hiring the accommodatim is cdculatcd on the per cubic 
fcx~t rate of the space to be hirad. 

( 5 )  Thc C.P.W.D. is being ukcd lo lay down a sc.hedule d rates 
for hirc of cold storage. for future guidance. 

(b) An mquiry into the mnttcr ha brlcn conducted and it has bscn found 
that thcrc have h e n  n o  /?&a fibs on the pan d any cmc at LUly I-. 
Ho~vevcr, Jisplciisure of the Government has been communicated b the 
Officers concerned for not acting with due carc ;md caution in cntming hta 
t h s  transaction of hiring of cold storage space for smallpox vaccine. 

[Ministrv of Health Ri Fimily Planning (Deptt. of Health) O.M. No. 7-14/66- 
B, datcd 12-7-67] 
Recommeadrtknr 

Tbe Con1n1ittc.c. no doubt. regard the withdrawals from thc hplryk's' 
Provident Fund and th.11 too without the knowlcdgc and appmval d thc 
Board of Administr~tion. highly objectionable. But they cannot igaon tbc 
fact that the Institution had bocn compelled to adopt the a b v c  course due 
to non-pa\mrnt of grants-in-iiid by Govcrnmcnt in t i m ~ ,  Tliq h o p  that ;rk 

promised during ct  idcnce, the Minis4 would evolvc a suirablc nysrern rradL.1 
which grmth-in-aid p.qmcnts to tht Institutions like the Lady Hading. 
Medicd Collegc and Hoyital arc niadc in time to avoid such s i t u a t h  in 
future. 

.4doa t&kem 
The rccommcndation of the Committclc has becn nalcd A c l h  bas 

hw t.akcn h j  Government to cnsurc trmdy rclcosc of pr.tnt+in-;lid to t h  
Lady Hardinn. Mcdicsl Collcpc and Hosptnl. No withdr,w.rls. Imm Lhr' 
Eniployec~' I'rmidcnt F.:~nd have bccn m d c  h! the Colicpc d t c r  30rh May, 
1964, 



Tbe recommendation ha% baca noted. Instrudioru have been i d  to 
the institution to mcct its requirements of stma a d  quipments from tk 
Madlcal Storm Depot. 

[Min. of Hcalth, F.P. & U.D. (Deptt. of Halth  & U.D.) O.M. No. 7-44/66 
B, dated 2H-3-6X] 

Thc Committee regret t o  note that the out-datcd medicinel, had been 
issued for clinical purpt~es without a prior check a b u t  their potency and 
hnrmlcsaress. They foe1 that such a practlce iq frcught with gnat risks. 
m y  *st that instructions shifuld hc. issued tn i11I conccrn~d so that no 
tirnwxpirbd medicines are iwetl unlecs they have bcen mtcsted and certi- 
fied 'good' by Govcrnmcnt Iabor.tt~~~y. The Committee would ?Lso likc to 
d r ~ w  attention in this cotmccticm 10 their obwwtioas contained in pra 
2.13 of the 42nd Report-1965-66. 

[St. No. 4 (Para No. 1.35 ~ r f  .Ipf~.ndix X I '  to thc 62nd Reprwt of thc 
PuMic Accounts Con~mittcc t Third I .ol; S a b h a k  l9*6?] 

N e o s s i q  indnrctions h a w  bccn isucd to the authoriticlr, of tbe b d y  
Harriingc Mcdid  College iind Hospiral in this regard. Director w- 
ra1 tb H d t h  Services h a ~ c  also brought thc obscruationr of thc PuMi Ac- 
cwunrs Conlrnitta to the notice of :dl State <h\rrnnlmts and t:nian Tmi- 
rories. 
{!+tin d Hcalth. F.P. & 1 .D. i i k p a t .  of lfc.;lltt~ k l.'.D. t 0.31. So. f -44 46- 

11, d a t d  2 % - M S J  

Thc (*o~nmjttcc fed that the aumhcr of jw-tnr, cmpka)cd in the &RM 
of thc I ~ i i l y  Hdingc  McJical Ci~llcgc .rnJ kltwpitnl. as ~ ~ r n p r r d  to o t b  
institutions in rklhi, is on ;r high u&. Thq utwtJ like the Ci~ulrrama~ 

lt h ~ b  b c n  k u l n l  :hc crpdi lurr  on thc rOl crnpbqal  k t h  
h&d ~t?3ihS*Zf to thC I ad) / f ~ r r f t i t p  \ fdicd Cdkp srad N*rrVd 
ht mc! by tlbe .citudcnts ~hcnrwtvcc and nul by thr imakuth, 
[M:n. ut IfcnltXt, I.: P s t '  1) r lkpt irf t f a k h  & X' 0 1 0 M ,f6\ 7-41 66. 

kt" < b k 4  2 % 3 - t * 4  



Recammendatbn 
The Committee would also like to suggest that if OovsrnmwPt dacidw 

as a matter of policy to pay some subsidy to the hostcls attachad bo btadlcJ 
Colleges or institutes to mwt their deficits, a uniform pattern d IsshPtraKx, 
might be laid down for thc purpose. 
[SI. No. 5 (Pam No. 1.42) of Appendix XV to the 62nd Report of thc 

Public Accounts Co~nmittcc (Third Lok !jabha)-1966-671 

Adon taken 
The Minktry of Health and Family Planning havc since deaEdad that 

t l ~ :  expenditure on the st@ employrd in the Hostels atbchcd to thc Msdk#l 
Colleges and other teaching institutions under their control shonld ba 
by the students themselves. Thus, there is no necessity of giving any subddy 
to such institutions for the purpose. 
[Min. of Health, F.P. Rr U.D. (Dcptt. of Hcalth & U.D.) O.M. No. 7-44/66- 

B. datcd 2s-3-68] 

RccorrrmcaQUoo 
The Conlmitta would like the Ministry to tnkc suitable step to casw 

that costly machinery docs not rcn~ain unutiliscd for long periods due to 
lack of co-ordmath and procedural delnys 8% happaad m thcac ancs. 
[Sl. No. 6 (Pars No. 1.47) of AppcnJix SV to the 62nd RfQorr d the 

Public Accounts Committw (Third Lok Sab!1a)-1966-67) 

Tbe recommendation has hwn brought to the aoticc of the authorities 
of tk Lady Hardingc Medical Collcg and Hospital for future g d a m x .  
The Directorate-Genenl of Hcalth S c n k  havc dx, brought thc obaarrrl- 
t e r n  of tbc Cornmittce to the notice of all Statc Govcrnmcrnu oad Unicm 
'r-. 
(Mia of Hcalth. F.P. & U.D. (Dcptt. of Hcdth b: U.D.) 0 .M.  No. 7-44466- 

B, dntcd 2H-3-68] 

Tht m m n d a t i o n  of the Public Accounts Committoc hU bWO hq@ 
to bu wlice d the &bin of the Lady Hanlip McdW Ca(keg: r#1 
Hapitat. In rcspct d dtccrical cquipmcnt sjm& inwru~liaar brvb bQsa 
i s d  to tbcm to m?iurc thet the layout of the buibling whcrc it b popowd 
to k inbn#l h suitnMc for thc p u r p ~ c  and other Irciliiiu uc Jro a d -  
:rblr b9 operrring 1. ?hc authorities d thc Iasl ltuth ut naw - ta 
~ w z l l a r o ~ ~ ~ g c - ~ ~ p o c w i n g : w ~ m a i p .  
mLI$J~rcltbatitrmsybculiiiEodrrrrrarl"rcrpwsumnarr. 
[Min. d Wh. F.P. & U.D. (Depcr. d Hmltb & U.D.) O.M. NO. 7U,'66- 

B, med 31-1-69) 



Beeommtmwh 
The Committee &ire that proper care should be taken bclwe bond a d  

no Govarnmcnt accommodation be allowed to fall m u a a d m h d  hrrds. 
I!nauthoriscd occupation not only involves bus to tbc exch- but also 
IGKIS to entering into unnecessary Istigation and further it dcprivcs thc S@ 
t f the acccommcxhtion to which they arc entitled to. 
[ \ I .  ho. 7 ( Y i r r . ~  No. 1.52 J of Appendix XV to the 62nd RepoR of the 

Public Accounts C'ommittcc (Third Lok S3b!m)--1966-67) 
Adiorr- 

Th.: reccmn~cndaticm has bwn brought t o  the nolicc of the authorit& 
t t f  the institution for guidance. 
[Min. of Health, F.P. & U.U. (Ucpu. of Healh & U.D.) O.M. So. 7-44;66- 

R, dated 28-3-68) 
Recac~mcwh!be 

It alw iippeilrs somewtwt incquitablv that Cl;us (IV) e* 
tquirrxi to pa) i b ~ t t r  c h a r p  under the d J  hycbws. uhcrt= tbc higbcr 
c.ttegoric.\ arc not SO required. The Committee would lihc thc Minidry to 
1 rkc suitahk \ttp to remove tlds anomaly. 
I Sl. So. 7 (Par;, No. 1.53) of Appendix Sf' to tk 62nd Report uf tbr. 

Public Accounts Committee (Third Lok Sabb)-1966-671 
A 4 m  t8km 

The managcmcnt of the College has s i n e  decidad that cbc higher cab- 
gorics of its cmployccs will also pay water charges bie thc mt, 

Action i\ king taken for the installatbn of meten in the m i d d a l  
quartets of such c~liployees for the assessmmt of water charges. Tbrr qu&m 
of recovctinp watcr charges at iui-lrw rate\ until thcn k also king ex3lmined 
:Lnd the dccision when arirvcd at will be intimated to tht CommiaYx. 
1 M i n . d  Hcolth, F.P.& U.D. (Drptt.dHcalth& U.DJ0.H. No. 7-;5,+66- 

B. dated 2 8 - 3 4 ]  

R*. 3 4 0  P.M. 
R%. 0.WIIC.M. 

pr Dip* 



IMin. of Health. F.P. & U.D. (Dcptt. of Health R; U.D.) O.M. No. 7-41/66- 
B, dated 7-8-68] 
Recommendation 

1.64, The Ctm~iii~tcc' note that during thc four ycar's period (1961-62 
to 196-1-65 ). thc Council had scinctimcd S 1 0  schemcs 'projects for rcsewch. 
Out of thtsc 707 schcnles matured and the rest i.e. 103 (12 per ccnt) had 
to be dropped or tliscontinucd. 83 scli~mes, out of 103, wcrc abandoned 
on the rcco~~im:nd:~rinn of the Enpert Group. whcrcnq 20 wcrc drappcd 
by the rcscmh \iivkcrs thcmselvcs. On 707 schemcc, which wcrc punucd 
till finalisation Jtrr-in!: th~ .  period. an cupcnditurc. of Rs. 1,24,2O,(i~ 1.63 was 
incurrzd  where:^^ 011 103 schtmes which \\.ere droppcd Rs, 19.43.571 had 
k e n  spent. Thus out of the total expcnditurc of Rc. 1.43,64,7,1)2.63 nearl: 
Rn 1'): lrlLh\ r i.c. ;~hwt 13.5 pcr ccnt) havc yii.l~lcJ no linal r.-wlt+ 

1.06. Thc Ccwmittec dch~rr. ~hsr tlic cjucvton of rctul~d c a t  t t l:  urt- 
u ~ i l i x d  F a n t  .siloulJ bc wtl,d b! C~o\csnn~r.nt 511th :h,: CO:I~R. 1 ( 1  \ 

(Seri.il So. S of 4ppnd1x S\' 16) ttic h\nJ Hcptrf $1: ~ ' l c  P r ~ t t  I L  \, wrh 
<'on~m~ttcc. (1 hird I chi. \;iI?h i 11 

Pard, 1.64 . m J  1.65---The matrcr h i ~ r  wcn briwcitt ; t r  ril; c r i + i h ~ i  a i thC 
Indian Cmncil ot Mcdicd Hcsarch. 'I kc. ('ouni4 ha\ I w n  a J c 4  ro 4cuisl.o 

P i  . 1 2 8 I I \  I l r 1 1 . 1  t q  I 1 1 .  , M - 
u r u h  rcwlvcd :)I) 0-3-  1%': tti,ii I I W  s ~ u r t r m  of I!IC :A& % . I  I.>; t 4  

Hb. 16,73,hC%l - hc1J h, thc (*c:uncA r r ~ \  bc tr4tiv.f~-rr~d 1 t i  Cb)\c- :  rntrnl 
of India. 'Thc C cwnc~l t ~ ~ k  .,,.csrchgl? s d r d  i n  A W U ~ I ,  191,: : + thc 
taurjrirc in fa:oar of tttc Prc*ndcnt of India and *;nd  hem to ttrc M~nnger, 



Reserve Bank of India, Securities Department, Bombay for beiog taken 
over in the Ccntral Govcnuncat Cash Balance Investment Account. The 
Council hie9 taken up the  matter with the Reserve Bank of India and the 
Public Accounts Coinmittec will bc iniormcd of the results in duc camst. 
Thc Council's fixed deposit with the State Bank of India amunling to 
Rs. 82.265 has bccn crcdilcd to the Council's current account on mt- 
of the dejwsits. This along with the interest accrued will bc taken note of in 
rekauing future grants to the Council. 
[Ministry of I4ealth Kr Family Planning (Ikpt. of Health) 0 M. No. 74/66- 

R, dated 23-2-6Yi 
RecommmdatLa 

1.td. -1 tic Con~rnwcc note that during the four )car'\ period (1961-62 
to 196445).  the Council had wnctloncd 810 schcme\~ projccts for rcscarch 
( h t  of thc\c 707 schcnlcs maturd ilnd ihc: rcct 1.e. 103 (12 per cent) had 
to be JruppcvJ or discontinued. H3 schemes. out of 103. were abandoned 
cm t h ~  ~cconlm:ndation of the Enpn Group. whereas 20 wcre dfopped 
by the rcw rrch workcrs thcnaelves. On 707 schcnw, which were pun& 
till  fin:tl~,;r~ion during the ~ ~ ' r i o d ,  an expenditure of Rs. 1.2-t,?O.63 1.63 was 
incurrd nhcrsw 011 103 schcsiw wh:ch wcrc dropped Rs. 19.33.571 had 
bccn qw~t .  Thu, uut 01 the total cxpcnditurr: of R h .  l.43,h4.202.63 nearly 
Ks. 19! I;ihh\ (ix. ahout 13.5 per ccnt) ha\.+. yteldcd no tinill rc.rultr. 

1 . 6  [hc Co~n~littrcc fccl that thc prcentagc of whemc~:pjccts drop 
prxi imti thr cxpcndlturc incurred on rheni 1s w r )  much on the high side 
Whcrc~. ~ h c ?  qqmmii tc  that KZ out of thc 503 u.hem:s'cnquiries war' 
dropp;cl 1x1 ttlc .tdbtcr of ttu: Expert Group and only 20 tvere dropped b? 
c#icerwn-ch.qc. t h q  dcwc that Govcmnrcnt &odd hxA into tk m t t c t  
and scc r t u t  thc whcmn arc init~atcrl after thCmqh .scrutin) ~1 that the 
number vf whcnws whish .ire 1,s tx J roppd  could bL. miniauxd. Thq 
would ~ r l \ t \  lilc that the rcaum f or  the tcrmtnatliw of w m h  shcrn~s~ 
cnquirii.. hc. prqwrl! rrnd rcplarl? rcmrdcJ m .ill c;rw.. in futurc 

1.M Iht Crmnurtcc slw dcwrc rh.rt th: qu~xton  of refund ol the on- 
uttitwd pant should br. l~cttlcd b\ Ciwcrnmcnt with thr' Ctvuncl c d y .  
! S e r ~ d  \ c )  9 d 4pp n c f ~ n  Xi '  to tlw 62nJ Repoff of the Public Aaxmn~z 

<'cwmrtc: (Third LcA Stbh.br] 

P r y  1 .  & I 6 in our carlicr note f m u d c d  to the h k  
5i~bh.i ; ~ L $ C  i . b # b * i I  i tedg \ I t t ~ t \ t l <  1 i tit!! .~t!t' 1' f' O \ I .  \ t y  l. -4-8 M%U. 
dntcrf 1 1 % ~  231d Fchrurr ) . 1 %X. t!~c P A.C. tn ere d i ~ n ~ d  that the r e m m  
ltx tbc termination of thc rcwarc'h w h c m  mquiticar w t m  k i n g  r.rcu;dr.j 
md chit tkc Innlwn C m t l  of M c ~ w . ~  W ~ ~ a m h  had baan s Q d  to rkvisc 
+:nd intrmatc thr: stfcpulurEc ulirr~d at minimising: the number (\I xhclats 
which ncie d q p d  jUcr cxamutrng the malkr arcfullp. in ~m~~lt;liw 
with thc Counril, the Mtnbtq crl tfaolth. Family Plrutw ubd Wbm 



Development consider that the system of scrutiny devised by the Indian 
Council of Mdical Research both for preliminary screening for research 
projects as well as for the evaluation of the projects year by year, providt. 
s a f e  consistent with the requirements of scientific research, which 
am t&qt the number of infructuous research schemes is minimisod. Thc 
Officer-in-Charge, under whom a scheme is sanctioned, is required by the 
Council to submit a dctailed report on thc work carried out by him during 
the year till the date of submishn of the rcport. The progress of the work 
done, as reported by the Officer-in-Charge. is scrutinised in the same way 
as is donc in the preliminary stage, by the Expert Group canccrned, and 
then by the respective Advisory Committce. This scrutiny is donc wifh n 
view to assessing whether thc work is proceeding on the right lincs. Thc 
scheme is sanctioned for continuqtion by the Govcrning Body only if it ha. 
been recommended by the Scientific Advisory Board, on the h i s  of the 
comments made by the Expert Group/Advisory Committee concerned. 
Funds are rcleiiwd hy the Council only dtcr thorough evaluation of thc 
projeq. 

P;ragraph 1.66 . It aas  stated in this ,\linktry's nim scnl with tlx 
above-mentioned Oflicc Memorandum that the Indian Council of Madic.11 
Research has tahcn up the rnaltcr of tran\fcr o f  securities 01 the face valuc 
of Rs. 16,73.h0O hcld h) thc Council to the Central C;ovcrnment Cash 
Balance Invc\trncnt Account ttith thc Rcwrvc Bank of Indie, Bombay ~ n d  
that the Public Accounts Conmittec would be infornlerl of thc result$ 111 

due course. Thc Council h a w  now intimntcd that the securities in qucstic~n 
have since been taken ovcr in the Ccn1r:tl Govcrnn~cnt Cash thlancc Invest- 
ment Account on th: 6th March. 196S by ths R c x n ~  I3anL of Indi;~. 
Bombay. 
JMin. of Health. F.P. Br C.1) (Dcptt. of H~iil!h & U.D.) 0.51. Ycy 7-44 66- 

H, datcd 7-6-68] 
Recomnscndotk,~ 

The Comniitlec. regret to note that thc cquiprncnt ccwrrg ;rbOut Rs. 
26,000 had been 3110w~'d lo lie without U\C for ;1 p r i o d  of six years ontl 
that the qucstion of repairing it. was rahcn up in a most lelwrrly manacr 
They hope that thc Institute t+w~ld  now t i~kt .  immediate atcp ti1 cnwrc utilr- 
sation of thc cy nipment. 
IS]. No. 9 (:f .Ippzndix XV, P u b k  Acciwnh ('ommimc fc ,  t t r c  62nd Reptwt 

of thc (Third I.oi Sahha) 1 

7 3 ~  W u n l c n t  in quation (Infracwd Spampbmmcler) has boea rct 
@t by the supplying firm and ha6 hwca in working ardaa daca 17-1 1-1966. 
It htxiqpwd in tbc depa~tmcat of Bbcbcmiby. 
Whhy d Hddr rl Family Planning @cpl. of Heal&) OM. No. 7 4 M -  

B, Qled 1-8-1967) 



From the information furnished by the Ministry , the Committee observe 
that during the pcriod the officer was without a post, eight ofFren werc 
appointed to the posts of Secretay or cyuivalcnt posts. Out of those eight 
officsrs, one wa,s posted as Spccial Secretary to the Ministry of Fiance, 
Company Law Division, whereas the officer coacerocd bad already bcld . . the post of Secretary of the Department of Company Law A- 
before the Department wns tagged on to another. 

Home kcretary stated in evidence at ir very outsct that "I would say 
straightway that it was an unfonunate caw and I cannot say that it i, 
possible to justify what actually happened." The Committce consider it un- 
fortunate that such a senior officer as a Secretary of a Department of Gov- 
ernment of India was kcpt without a posting far a long time uithmt any justi- 
fication and was placed in circumstances which compelled him to seek pre- 
mature retirement. The Committee nced hardly emphasize that apatt from 
involving Govcrnmcnt in an infructuous txpenditurc of Rq. 22,000 sucb a 
case is likely to havc a demoralising effect on the Administration which rmld 
casily have been avoided. 

[S. No. 10 of the Appendix S V  of thc Sixty-second Re- of the 
Public Accounts Committee (Third Lok S a b h a k  1966-671 

Action laken 
'The Cornmittec's observations havc been noted. 

[Ministry of Home Affairs 0.M No. 34 56!66-AC.1. datcci 29-12-66] 
Rccommendntion 

The Con~mit!ce m t c  that duriny thc. t h r ~  v c m  r r 1962-63 t c l  
1964-65, the amount of compensation H ~ S  enhanced in a p p d  in mpoct cf 
64.7 per cent to 73.4 per cent of case\ dccidcd by Courts. The Committee 
feel that this percentage is very high and is indicative d comc hums in 
the procedure of fixing compensation. Thq would, thenfore. like that the 
prescnt system of fixing the rate of c~rnpensation should be gooe into and 
necessary measures taken to improve the position. (S1. So. 11-AppabdLf 
XV to 62nd Rcport of the PAC for 196647). 

A* taka 
Tho system of fixing the quantum of compensation in respect of land 

acquired has been reviewed from time to time by the Dtlhi Adminissrtisn 
with the objective of cnsuring that land owners get a fair dead. Instnrc- 
tions were issued in May, 1966 that dl awards, wbere ttte amount of 
cornpmwhn excaadcd Rs. 1.00.000J- or the tob af ~l~lpararsias d d  
Rs. 3 per aq. yard, should bo put up to the Dcprty Cornmi- far ap- 
prarol. S3mUuly. detaitad indructions, outliaing tlm pmocdun to be fol- 
l a a r a d i a ~ g t h e m p c a s a t i o n s a t b r t c h n c c s d ~ d  
90arpaaratb Jkumd by t b  Civil Courts in rdaancbs under Saczko 18 aR 



the Land Acquisition Act arc minirnised, wvcrc issucd i+/e No. F/ADM(lA)/  
PA/46/66, dated 28th August, 1966. 

Full impact of these instructions by way of reduction in the n u m b  of 
cases where enhancement of compensation allowed by the court would 
be known only when the references msdc after the issue of the said instruc- 
tions are decided by the Civil Courts. Some more time is likely to 
elapse beforc the achievement as a result of the issue of new instructions 
can be known. 

Not only the instructions arc followed strictly now, but cvcn the awards 
drawn up previously but not announced were revised in the light of these 
instructions. All cfforts arc thus 1' i l l  : v . I& to rcctucc thc nun~bcr of case\ 
where enhancement is allowed by the courts. It has, however, to be appro 
ciated that the enhancement of conipensation is a matter of judicial discrc- 
t h n  which cannot be circumscrihcd. The Administration h o p s  that a5 a 
result of the instructions issued recently, the number of such cwcs will d ~ x -  
line. 

Rccummcndalion 
The Co~nmittee fccl conccrncd to note that due to delay, which was 

avoidatde. 3 payment of more than Rs. 2.42 lakhs was made by way of 
interest in 262 cases. Thc Con~mittee regret to point out that there wlts 
failure of the .4dmini\tration ~n t h ~ k  C.ISL.. The deliiy in pii>rnent of en- 
hanced con~pensation not only inconvenienced thc recipients of compcnw- 
tion, but also put the exchequer to a peat  loss. The Committee rccom- 
mend that wmc positivc stcpk should bc taken to eliminate such &lays in 
future. The Committcc alu) regret to note that the details of ca.s-WIW 
litigation cxpcnditurc are not availablc \cith thc Land Acqui\ition Colbc- 
torate. (SI. No. 12-Appendix XIv to 62nd Report of P.A.C. for the y e ~ r  
I 966-67). 

Action tnken 
Insmctrc~n~ hate b x n  ~ u c d  b\ D.C Dclh~ ~ d c  Kt! I . 4D11/ld4/IBA 

66/ 1 / I  1766-80. dated 2-9- 1 Q66~ regarding c.xpcditious depositing of !1rc 
amount of enhanced con~pen\aticw uith the additional District Judge. Under 
para 7(v) of the instructions. i t  i \  the pcrsonal responsibility of the Land 
Acquisition Collector to ensurc t l u r  the cnhancd compensation i ~ ;  rct~ritted 
to the Court of th: Addilronul Distrtct Judge uithin n week of the reeipt 
of certificd cc~pg of judpen~cnt. I n  thk connection, it may, howcver. bc. 
pointed out that there arc' c r r t in  rcawm which contribute toward\ thc 
m m a l  of intcrcst charge4 -- 

'Ihcse wire :- 



getting these copies, an attempt was made tc obtain uncertified copies from 
the Courts so that the amount of enhanced compensation could be mtim r t d  
to the Departments concerned without undue delay. The effort has not sic- 
.cecded. Znstructions haw becn issued to ensure that there is no delay in 
applying for the certified copie4 of judgements, and in conveying the quantum 
of enhanced compensation to the Department concerncd. 

Sometimes, the. Courts effect changes in regard to area, amount ctc., 
in the judgements even after they have been announced. In some cascs, they 
havc to be approached oficially for correction of some of the errors in 
judgement. Thesc applications arc heard again, and fresh decisions given 
by correcting the mistakes pointed out. In such cases, the question of 
counting the delity in depositing the enhanced compensation from the date 
of the decision in the reviewed application is being examined. 

(ti) Before depositing the amount, it has also to be determined whetkr 
an appeal should be filed against the decision of the A d d i t i d  Distt. Jadge 
or not. This c m  only be decided after the advice of the legal advba hru 
been received, In cases where it is docidcd that appeals should be filed, 
the Administration have also to move the High Court for payment of 
amount of enhanced con~pensation against the bank security. This procedure 
again is timc consuming. 

(c) The major hurdle in the payment of enhanced compensation arises 
out of thc non-availability of funds in cascs of land acquired for m-plan 
works. The Departments conccmcd do not make the additional anmunts 
;ividablc cxpeditic~usly. It is cxpectd that the reviscd instructions will im- 
prove matters to thc cxtcnt possible. 

As rcgards maintaining a record of liti_pation c~penditurc. the cases fall 
Into two catcgorics 11:. ( i )  expendttiltc on plan schenlcs and (ii) expenditure 
on non-plan itcn~s. Entire expenditure on litigation in rcsprt  d noa-plan 
caws is hornc by thc Departments concerned and dcnmnds are regularly 
p w c d  on to thcrn. Sincc ~ h c  Lmd Acquisition Collectorates d a s  not 
hcar t!ir lrrigdr~cw cxpnditurc on thes: cascs it docs not maintain records 
on this account. ~~~e Plan cases art. tile rtsponsibiliry d the Housing Depart- 
rncnt and rrqut\*tc information i \  ntsil.hle ~ i t h  th.11 D:pmmcnt. 

Recot#mmldatba 
'Thr ('tm~n~~ttrr also dcwc that thc Dclhi Admn. should issue suitabk 

~n\tructiorn to nil thc Drawing and Dicbuning Officers impressing upon tkrn 
thc ncccstitj of dr~etly oberting thc finmcial ruks prescribed for them and 
,ilw making it clear to them t h ~ t  my fnilur: an their part to obKNC thc 
prcscriborl rulm would bc taken 3 serious note of. (Para 2.3LPart  SI, No. 
14-Appendix XV to 62nd Rcport of the P.A.C. for the year 1966-67). 

A c l i ~ ~ )  bLa 
Mi bave bccn issued in the O.S.D. (Acuxmts)'~ d-a. Cin..rrb;r 

No. OSD/Accts/'tid dated the 27th August, 1966, &awing thc attcntioa d 
mLSS(CPm 



the Serrctaria and the Hcads of Departments to the v a r h  proviaions of 
tho Central Treasury Rules whercin instructions to be kept in view by Ihr 
Drawing and Disbursing Officers in the matter of dram1 af money &a 
Treasury, appropriation af the departmental receipts, custody of cash, dis- 
bwsement of amounts drawn on bills and maintenance of cash books, ctc. 
haw been hid down. The imperative nced for the observance of Financial 
Rule, has again bccn reiterated in the Chief Qcretnrys D.O. No. OSD/Accts/ 
4-66 '67 I355 dated 27-3-1967. wherein the Hcads of Offices have bcen re- 
minded of their dircct responsibility in tt& rcprd.  

{hlini\try of Wonlc AtTairs O.M. No 19 17 ;66-Ac.II, dated 21-8-67.] 
Further Infnrmatjon 

~ h t ~  st to^: : Plca\c \t:ttc uhcthcr in ~ - t ~ . n p c i i ~ . ~ ! t c l ~ ~  ;i\vi~rd citws. in rcs- 
pest o t  which application for correcting error3 in judgement arc made. a 
dwisio:~ has been taken on the question wkrhcr time for purpose of pay- 
r u m  ot compensation i5 to bc rcckotlcd fro111 the dutc of decision on the 
rcviwj application. 

.41rorer : This qtwtion has hccn con\ider:d by Dclhi Administration 
in consultation with their Law and Judidal Department who hnvc advised 
that in cases whew the amount of compcn~ation is cnhanccd an a review 
as a rerult of action taken under k c .  152 C.P.C. inlert~t is pyahlc m 
the enhanced compensation too lrom the dale of possescion nf land to 
the date of payment of thc compcmation into the court. 

[.Minis~r ot fiomc. Affair, CK) I cttcr XI*.  IQ, / lO  'OM--4c 111 
Dt 30-1 2-68] 

I t  I \  surpricing that supply o r d m  wcrc placed on thc contrrrcttv u t t l ~ , ~ ~  
entering into an\- fornul agrccnxnt w ~ t h  him and withiour obtainrn~? :hc 
warit?, dcpwit. I Iw urwual hiirn in p lmnp  nrdrr* u ah thc uwlr .isfor 
led to a kxs of RI 2 . 3  Iclhhs rn t f i i *  L.F.C 

[SI. 30. 1.5, Appcndm XV. P m  No 11 43 of Sixty-ficcod R e p * !  ia~rhllr 
Acc4nrnts Cnmmittcr- -Third I . o k  Satrhaj 

The ~ o n c l u ~ ~ o r s  rtf tirr C'omrnrtlw tn fhu a b c  prrrapaph l u k  EwCtt 
wtd. Necessary in*tructions haw h.m irwml to SEFA AJrt~int*tr,rticm 
aad a copy of thmc instrucLion~ is m d W .  (Anaexuw J ). 



ANNEXURE I 
CqW of letter No. 745 ( 1 )/66-NI, dated the 1 1 th Mirrch 1968 addrcswd 

to the Adviser t o  t k  Governor of Assam, Shil-g 
SUBJECT :--Loss due to non-rxtWttion of a formal agreement. 

I am dirccted to  forward herewith an extract from the recommend* 
tian. of the Public Accounts Cmmittee contained in their Sixty-sa~,nd 
Rcpm flrWi6-67) m i r d  I.ok Sabha). It i~ requcstcd that in future 
110 suppi1 ardor should be placed by NEFA Admn. on any contractor be- 
fort cntcring into a formal Agreement. Wherever necessary, adequate 
s ~ ~ l r i t y  dcpmt should also bc obtained prior to the cmclusion of the can- 
Irac!. Ilw ~wfructiom mav bc brought tn the no~icc nf all thc Department5 
undcr your  control. 

The C~rriiniittcc would like to be informed of the results of the a c t h  
taken in titi, caw after t h  S.P.E. had finaliscd its investigation. 1[Tie 
Committx unuld, howcver. like to impress upon the Minictry the necrslrity 
of early finalisation of action in such c;i.ws as delays generally haw bw: 
frustrating cffcct on the results of investigation and alfo make it difficult 
to takc action against person5 responsible for embatzlemntbmiJappropia- 
tioa. 
[SI. No 1 '  Appendix XV. Para 2.54 of 62nd Report (Third Lolr Sabh.)J 

Thc S P E . Shillang. dtcr making n detailed inwipt icna in the n~strrr 
rwaamcnjrd in April, 1967 prmxutian of the p m m a  cllrW in a 
Crwrrt at Law. !hxth under wcticm 64I)(c\ of thc hnnt ixm aS 
CW~pttcm .Act. 1947 fm tk prwctrtim of tbr! haw m w d  wm irULCd 
in A-, 1967. byr the Inicpxwr Gcncml crl Aman R1lllt.i. 



According to the F.I.R. sent by S.P., SPE, Shillong, the Commandant 
lOrh Bn. Assam Rifles, was also invdvad in the case. Howav#, it bas ban 
decided to cite him as a witness in the court cage r e f e d  ta a h  and 
the question of recommending administrative action against him wil l  bo 
cansidered after the trial in this case is over. 

After detection of both the abovc cmbazkrntnt cases, the Command- 
ant of the Bn. made an attempt to recover the money from the d p c c t  
officiais, but the latter stubbornly rcfuscd to refund any money. 

The Comittce 's  observations regarding the necessity of early finaliza- 
tion of action in such cases have bccn noted for futurc pidancc. 

Recommendation 
Tbc Cornmitux arc surprised to observc that the Pditicnl Sufferers 

Relief Committo: had k n  composcd mainly of mcmbcrs belonging to one 
political party only. They fccl that it would be in tbc fttacss of things 
if thc character of the Committee i$ madc more bmad-bad and rcprescn- 
tative (Sl. No. 19 Appendix XV to 62nd Report of tbe P.A.C. for the 
year 1966-67 ) . 

A c t h  taken 
The Comrnittec has becn reconstituted vide Delhi Adrninistxatim's 

Notification No. F. 6(l4)  /66-CN. dated 19-9-1966, and it nos. c o m p d m  
reprcsentativcs of various shades of political opinion. 





1 2 --  -- 

accommodation for these persons and thus ~ n t a k d  a bt of 
expenditure from the GovCCllltlent Exchaqucr C d d  
have been otherwise avoided. 

3.24 The Committee feel that if the M a t r y  had shown equal 
zeal and enthusiasm which thcy had shown in rr.savinq the 
; lccom~~ddt ion  in cc>ordinating matters even ftw inwting 
thC foreign delcgntcs, much of the infructuous expmdituru 
cL,dci hn\c t i e n  woidcd, lt is surprising that tit no time 
the hlmistry had cvrr tried tu rcwew their progcss and 
revis: rtlcir nwds for accommodation. 

20 3.27 .4s a r c d t  of :IN these thc Govcrn~ncnt had to so suffer 
on two counts-for pnymcnt of accommodation which w.tx 
not uti1isc.d (iibmt Ks. 52.(MN) in this aise) and k i n g  de- 
prived nf thc foreign csch:mgc which thc c,wnrry could 
have earned had t h ~ s  acconlniixhtion h d l c ~ t t d  to somc 
forei-m tourists. The Conlmittcc hope that t h ~  Ministry 
wiU d n w  a l e w n  f w n  this casc and for nny such festivals 
to be organiwi by them in future, tbcy would ~(.6ccise 
utmost care and caution to cn.sure that the l a m  which 
occurred in the present a s c  are aol v t d .  

[St. No. 20 of 62nd Rcpon (Th~rd Lok Sabha) j 
Actioa bLa 

Noted for guidance. 
m i s t r y  of Idbrrmation & Broadcasting OM No 3,29 66-Pad., 

dt, 3-7-67] - - --  - - - " .- 
S. No P.1r.i Ncr ---.. - -- RdpolllmtRd.(lorn 

1 
- -- - - - --. - - 

7 .. - -- - --- - -- - 3 - - 
14 3.59 Th. C-mw~rtec nrlk that the h ~ u c l t s  C'hsh-rwr, ( arhrr wilt* 

usc rc\pm~bir f c k r  rnwrpprt*pvmlitIn ol C I ~  \ ?  r * $ m y  tir lhts 
L ~ x  hr\ k c n  ctvwrcrcd m d  writcnrrd 1 1 ,  cctud< : k t ,  lln: )CW'\ 

go .IU\ jinp!r<c nwcnt Tbr) a!\+. J , . ~ ! L  :h.tq *!I< LC- "C 
L!W \!I;%'' b ? W t r )  t b k c f  ( i l ~ I f i - ~ ~ c ~ l ~ < ' l  U L  :< { L  rfl '.. < & '  W L ! 
1 i---t,q. 

Rtcomewadrtiw 
7 r*! O r r , .  .: c \dcncs  t r  u ~ c  t l ~ ~ t ~ ~ c i '  t l . i r  t s  * h t * f h ( r ~ r  - r h  ()ffk. * 

a'., ,c wrim- %:IC tcrr~, 1.t 5 '  i *a '  rs - x ~2 .s 5 ! ~ f \  cx at,,J 
*!:' : I , )  cxp!.:7~flf-l 14 * 5  L.1I i . J  *.x i" q , *L&.&, f*4w&'! 
*gz ~ n + t  hrm %-ftlrc Icrnarw r.rr !, , wit  a . ~rJr: R t  g.  11 . 1 

cc.-ff.%! CJ\X' st-\ c:, l-rc 1 p  -.t.v s 1 <, a,&*. tw * 
73r C~V*~YIV!CY fcrI "t.x! lrl f.lt13c t. ~t.s € 8  \cr:,r*:rrr: *twt r J  
LYC p r c n  :to x ~ p  +rlriruc r thr wipr r r  W ~ I )  IMn- r 1 4 7  cxplavn 
'11s LI vdu't b:fs~c f c r ~ m r ~ ~ : ~ n g  h % + ~ k e * <  1 ?KV h%pt ttut 
%n i q w t  will h. k 4 . p  rn tLc.r\. fr?, r t w  bl +, I , )  tb &-d Fa 

*+ lf. Ci-9 IT? fulu:n- 

Actibn blren 
Y< ,.d 

Rrcomandsltin* 
7 "- I c % > ? . 1 1 .  : r 6 $ 3 ' ) f  "CI&t,&lir 

: 1 i ' I ~ J & %  P 4 4r.h t*,, t .vuf rtrxn vawr r.: dntrltjart: , 
' ' c .~%d$ .r lib! h: rfrrplrrr&v:!wf s r b p u t e c ~ d y  a",,! !hnr wril 
? W  m... *? k:)ih b.8pw-I ~ f i  ftl!rlrq 

~~ 
'Ih* r s* rirXrcrm am b m g  rhcnrd by r &  R C W . ~  

:ton 1m.m 7hr &nun$-\ CMkcr or tk I l r r r r  6% & rrhrrr 



- - -.-- -----.. 
undertiihci~ rcgular ~ n ~ c t ~ t m s  crf the Cash and Accounlq W- 
CIK& of the Reg~isnnl D~rtr~bution Off- tn ar& to crtswe 
the prvpcr okrtance  of thc in,trrrt~ons so that there may 
iio wop.: lapm I:I futu-c 

Recommendalion 
(!blrni\l~y of Inforti~ation Rr Rro.rclcasting O.M. No. 31'29 (Hi-Pad. 

dt. 3-7-67.]  
Thc Cornmttce find from widcnce that thc cxpcctation of the .Utnis- 

try to IUVC b ~ i t ~ r  control over cxpoditurc had been belied by tbe facts 
that therc werc not only tr.ccr-payrncnt\ but double pitynents also Thc 
total amount of over-payments w far ma& to and ru~epted by NPCC is 
t o  !hc cxtznt o: Rs. 4.32 lakhs. In addition to thk, a sum of Rs. 21.34.580 
has alw been dctccted by the conc~~rrcnt a d i t  of the project a5 m r -  
payments in t l~c  irregular claim by NPCC of deprcciaticm charges fnr rc- 
p.lin ctc. which i \  hawevcr, h5ng disputed by the Corporation. 

[Sr. No. 26 of 62nd Repart (Third LoL; Sahhrc) 4.101 
ActkPr taken 

The fact of ovcrdrawal on account of reserve for repairs 4 ma* 
overhauls has bwn accepted by N.P.C.C. The total ovcrhwal on bra 
account is Rc. 35.52 lakhs, and this has sincc been rrcnvercd fm the 
N.P.C.C. 

R c c o W  
Thc Cornnliltx cannot understand how double p3ywnt.i wctt m d c  

in thc fint instancc and why they remGncd undetected for a long time. 
They fccl that thcrc is an immcdiatc case for a thorough cnquiry intc. tbiq 
a4r(m of the caw. I t  i, :ill thc nrorc surprisins that while over-payments 
could trc adjusted apinqt thc hills of XPCC for the f a l l a i n g  months. the 
do~~hlc  p,qmcnt\ 1,) the tune of Rs. 1.66.696 were also Mng adjwthld in 
rhc ante  uay.  i t  ic  unfortunnte thar thc wriownm of o v e r - p p m n ~  
and thc cliffcrtmr. htwccn iwr-payment and double pqmcnt wc net 
;:lypti.c:.itcd ' 1 % ~  C'rmrnrrk: :rrc of thc \-it'tv t h ~ t  .Inv cloul-tc pa: nrs:t 
cfcthted s£~oi:lrf t * ~ .  re.i?~rcd !ort!rwrrh m r c d  of k ~ n p  i k i f l ~ b t c r l  suhwqwntjy. 
Ncce.craq iwtra i t iwv .  4t.wisl 450  kw icsucd to cmure that such m i c r a b  
of ~Itwh!~' pa!mcnf, do not illrur in futurc. 



(supplemcntan part I )  hill involvcd :I nct payment of Rs. 12,40,490.72 for 
the work donc by them in 1065-66. This amount was not, however, claimcd 
by them till August, 66. In this bill. which was claimed by them in arrears, 
they afforded a crcdit for Rs. 1,16.266.71 on account of the double claims. 

Necessary instruction has k n  issued to cnsurc that such mislaLcs do 
not recur in future. 

4.12. .As rcgwds recovery of ovcrpaynlcnts thc Comtnittcc arc of the 
opinion that although thc N.P.C.C. is public undertaking, it is not Jc4irnMc 
to dlow huge arrears to pile up on its account. Thc Committw itrc dib- 
tnxsd to lcan~ that the Corporation had failed to pay cvcn thc admitted 
liability of Rs. 1 lakh in time and the scllcdulc d paylncnt had to hc rcvisd 
in its favour. They feel that it uuuld bc niorc appropriate for the MiniW 
b give financial assistnncc to this C o p r a t i o n  to cnahlc it to function cffi- 
c h t l y  rather than violate normal healthy financial principle, to givc it in- 
d m  b e f i t s .  The Cmniittec arc also nor happy to find that the Minis- 
Uy t w k  abut 21 years to intrcxlucr pwt-audit in view of tlic f:rcr t l u t  
N.P.C.C. had not agreed to prc-audit duc to adnlinistratiw diflict~ltic\ 

Action taken 
As explained by F.A. 6: C.A.O., the post audit couid not hc cc)nductcd 

in time as he did not haw adcquata staff and also ;I propcrsal for conicr- 
sion of CCKI plus contr;~ct to itcnzistd rate contract with rc t ro~pc t tw 
t f f a t  wit$ under consideration, thc acccpancc of which wcwld havc done 
away with thc need of p ~ t  iiudit. 

It is rcgrcttccl rh;lr therc was &lay in taking up p n t  :tctrlit 

The Committee find that in dlotting thc contract to NPCC'. t h ~  Minic- 
uy did nat invite my tcndcr on the pound of urgency and on Ihc prc- 
sumpim that thrrc. wcwld not bc many finns 10 offer tcndcrs k a u u r  d 
the intricate naturc of the work. In thc akcncc of any tcndcr notkc. 
the Mini,try could not havc thc hcntfit of having ctrnrpcritivc rab.7. :ad 
CM~M not LMW whcthcr fhc rate\ quotcd by NPCC w r c  rcaron;lMc or 
cm the high ddc The Commitkc fccl that thc itrsynnrcnt of ~ r r r h \  ot 
the mapi~u& of atmut Rq. 14.50 crorcf; without inviting tcndcr and thc 
arbsGncc of say cf lm to find out rcaw~ahlcncsc of the rate% for the work 
tn be danc, arc c*jcctionahlc. 'Tlu Comnlirtcc d s t *  k c 1  th:rt thc prcxc- 
dun- d catmting the wc;trb. fo a public bcctor undcn:~hing at ncgzrr,,~L:,..d rate, 
ir Eiktly to ccrctc a rrensc of ccnnpt;uscnsy on thc p r t  of thc public: =tor 
rackrtakjng in managing irc atlain in n campctitivc and cconomicd nlannrsr. 
lboy wauid, Chercf~c, urge lhstt it shwM hc cnsuted h t  even whcn the 



work has to bc given to a public sector undert;rling, the normal procedure 
of inviting tenders should invariably be followed. 

[Sr. No. 20 (4.18) of 62nd Repon (3LS)I 

It is aprccd that thc normal proxdurc for inviting tcndcn for allot- 
m n t  of works cvcn to public w t o r  undertaking is desirable. The ex- 
ccpfional circumst;~nccs which prevailed in thc case of Farakka BiiKW 
Project, necessitating thc ~tllotmcnt of work to N.P.C.C.. havc already been 
explrtincd. 

= Committee find that cvcn though no  formal agreement had bcea 
signed, thc Ministry had advanced a sum of Rs. 50 lakhr to h'PCT. Ihe 
Committee fwl that Govcrrnmcnt mould have provided adequate 40- 
guards hcforc making an advance of RE. 50 ldhs in thh caw. ?bEy 
wggcst that a formal apemcnt  shadd be signed with NPCC witbuut 
further delay. 

[Sr. So. 30 (4 .20 )  o f  62cJ Rcpm (3rd  Lo); Sabhai] 

Thr <'nrnn.titrcc arc I ~ C  b i t s  fhdf. w i t h  a ltttlc c.irc, the Gotcmrncnt 
c.wlJ h.liC ~ t c d  thc c ~ t n  e~pcnditurt of W. 2V.967. Eicn thou.& thu 
i o n t r u t l v  h d  quoted &&rcnt t s m c  for ton* and mnf, thc Depzrtmcat 
; rccp~-d thc \upply (11 m:tngrovc\ in cords but a p e d  to p y  the coauac- 
~ G Y  in tcnit, of ttw, in n ratio of I ccwJ equal t o  2 .  M tons. Siwc it 
wcla wtthm thc Lnrwlrulp of thc Dqmrtrnta~ t h t  tbc ratio qt 1 cord 
cquaI m 2.5 hf trm, wit-. nilt mali4c as t& ucighn~eot W;L* dcw~ in rainy 
- a . % t ~  uhcn ttic manprovc* c\>ntaincd mniaturc, the pmpcr course fm tk 
lkp.mncn1 w u l d  h,r\c k-cn t o  fdtw thc mwrctsion ratio intfiiclltcd by 
the cuntraictar h i m d l  in hw ollcr. t'aiturr: t o  do this, RSUEILX? in the 
c~rntracttrr ycrting unJw hcwfit of RI. 29.967 which hc wsc not entirtcd 
t o .  SurprilinlSjy cnrwgtt, not cwl) thc oItiocr cruk-cmcri in this caw had 
cmd but thc wnior ~tic'm tcw ttcrr indiflcrcnt and rw enquiry r v s  hrkj 
.i. to &tow all thn hdJ happcacrl 



The Committee hope that the Department would exercise greatel 
and caution in future in such matters 'and in all c a m  make sure that the 
interest of Government is properly safeguarded. They would further 
Lo h o w  tb: action takcn in this case agaiw~ rhc officer/oflicrs r e ~ s i -  
M e  for the lapse. 
[Sl. No. 31 (Para No. 4.25) of AppendixSNV to the 62nd R e W  of the 

Public .4ccounts Ccunmittec-(Thl! J Lrrk S3M)a)I 
Action taken 

The Committee's observation have been brought to i h c  ndicc of the 
Chief Commi~cioncr, .Indaman and Nicobar. to cnsurc tll:11 ~ c h  l T c s  
do not rccur. A5 rcgarcis taking action again\l thc t ~ l ~ i w r  ( ' j k 3 '  
responsible for thc Ispic. explanations of the pcrconz concerned w e  0 b . m  
tained and examined with a view to fixjnfr respnsihiip After c a d d  
examination of the explanation submitted by the officer\ mlccrncd and 
the comments of the Chid Commissioner, Andaman and Sicclbar. theram, 
Gowrnmcnt have comc to the conclu&)n that thcrc \US ;I lnpc on 
h e  part of the Rcsid-nt Engineer, Elcctricit) Dcp;~rtmcnr, 4nd3- 
malls, in that he did not display the same sense of rcspn~~hil i ty a< c d d  
be expected of an officer of hic position and cxpcricncc Howebcr, n(1 
mtdu fide intention llaz been estnhlished behind the dcal with rhc contr~ctccr. 
Also, the 6 c e r  is duc to rctirc from Government s n i c c  & M y  !i.e on 
2-5-1967) after putting in nearly 20 war<' ~ervicc with the Andman 
Administration. In thc ciriumstanccs, n warning ha\ bccn :?dminictcml 
to the officer conccmcd. -- -- --- - - - - - - - - - - - -  - - -- 

~ . N O .  n-iop\ LI+T I t  
of AppcnJts St' Para No. t uLcn - - -- ------ -- ? - - ..- 

32 5.14 The Cornm,t:r..~. fecl thn~ rhc rnrlrc uticrrw ~ . i \  ..:the~ \~r!af 
rf~-i-*~r.sc.rvcd In rvdcr 1 r 1  m ~ k c  1ht t f ~ l n f o  111 L1r 
L r~r~+Ir:~:r~t rn :he I)cfc.~cc. rriahhchrrant*, ihc r cstn 
pletc dc~.i.i< t d  the tr.m,rig t o  tw mip.mclr to 2. fct' 
tlicrn *huuid ht%c kt 11 & u ~ r l ~ ~ n . . !  l : ~  r n  'ha  
Mm:, :r> ,*F Dc.fwcc . i d  finzlwd 1.1 dr.in.c hctr re 
the schrtnc wa5 $taricd tn \riu of thc fact h t r  thr 
*hem< HA, \tr~~tcd ( r ~ . ' !  A :L :  I I ~ C  O L ~ C  pf,i& . f  
cmtrgcxy u:ie, o\cr 

5 . 5  i r t m  !he n.frc furn~~hc..! t4ppcr:rl s \'I111 11 re, !cnrrri 'c, trd 
that cmly 4 ,IM) jxr\, r , ~  ~ s : c  ahrrbrrtl m b f - e  
k r b a s  W I  ~<+rnpic:a n (,f :~dIldi14& WI o f  .a i ~ t , d  
of 10.095 C I ~  I~ann r r m c t !  H u t  tthtt. d m  ntfl iterfurfr 
~nf'wn&v:~ ~t.lLlttfib: ' ' 1  i A c~j~151. P u i ~ b .  L,P. ,,rill 
Dc!h~. I I , ~ ,  rlns!rcci 'ce: L~'tr.g 'hr 1 1 ~ t l t h l  ell purw\crs 
who \u l l  rc-mntn :o hc . r h  rhctf 16 1 1 ~ 1  ia\,.~lsllrlt 7k 
C'~~NI:I%~:IC*. reg=ct f 0, (c t!nrt :fUc Ulrt.1i > ti k1 n, r 
rn.~nlam p r  p r  r ccc  : c X .  ~ r ,  t ~ d r t  to  Lrcy + A ,  i t !  
dwcr ~ h c  ?rugrrS* f 1) r n1plcnKntslm c f 11s 
*ck#  7hry d t t  I thc r - t t u t  rlwcrrs rrr, itrrc 
~n tk . i lmrsre h t s  I a r ~ r - l  k c n  t r . t 8 i r ~ ; " , ~ t t \  
f k y  u d d  wggcst fhgr * c i u m r  t t  rt irmg :.*IF 
mwunr% I I c a r a d  rurc nrrd utri wt,cn f t wet r l t c  
m;rnfr.rccr rht uld k fmnulatcd nrlm fr#y 
wxriarnmp the ;7ttuA I C Q I ~ . I ~ I %  I J t&w W J W ~ I  
crrgmrutton1* 1ntcn4ng 10 utilrw the wr+:rcl c l  

r hc r ramccr 



[Ministry of Labour, Employment and Rehabilitation ( ~ e p h .  d Labour aod 
Employment) O.M. No. 6/4/66 dt. 74-67] 

NEW DELHI; 
May 18, 1967. 

They 5opc that thc C'orpratian would Lccp a proper waich ov,r the 
con~truction of capiinl works w that the cmploqcct'; are provideti wiih a&- 
quatc hmpitai t;icilitic\. 

/S. KO. 33 par.; 5.24 App~i~t l ix XV t o  l i 2 ~ d  KC p 'rt ( 1711: -1 f.' b F.;bhii) 

The capital cumtruction works of the Corporation ate carrkd \lui ~ h u g h  
the agencies of the Central/Sratc PWDs or Housing Boards. The €- 
tion keeps a dose watch over the p r o p s  of such comtrucrion worb by 
getting progress reports of thew works from the Exc~uthg  wits t b @  
the State Govcrnmentr. Wheruvcr delay is rxpctcd in tbc progress of a?ik 
struction, the matter is taken up. with the Statc C;avrnu~~nt;cx-g 
agencies for taking immcdiatc remedial mcasurcs. 
[Ministry of Employment & Rehabilitation (kptt .  of Labur k 

Rchahilitation) OV No. 3 '2!bb-H. dared 7-9-67) 

In thc note a t ~ h  \\-a\ ~:ibntttmt tt* tiw hhlk  Xcmant~ C*ooumntc in 
StjrlcmhSr, 1%6, 1[ u,r, a.rxt! th.it SIP to 31kb19M.r. 31.75.r csctlpsnnr+ 
~ I ~ v * I \  rltg 3nemi IRS. ~ t m c  t d  it\. S? PZ faLtf\ had k e n  im?:t<t~d by rhL. 
\yuJcls in IMhl tutd Punl.rb Out uI  [hi\. thc i"om;.lr runaunt &re a;xs found 
ta hr RJ. 57,87 lakhr onl) Sm-c then further pmgmw b x  been nwdr in 
a3 as lbnr up to 3 1 - l l 2 - I Y h t ~  the yuwk b v r  k a  rb& to clDatecr 



37,295 occupants involving nrrtars to the cxtent of Rs. 102.84 hkh.  A 
sum of Rs. 15.39 I&hs has been dclcted as unreal demmd. By adding tha 
mount sincc written off and rccovercd. this would Icavc a bdthtlcc of 
Rs. 66.67 lakhs as rccovcrablc. Thc Statetviw hwak up of Rs. 66.67 la& 
is as under :- 

. . . . . . . . .  Punjab. Rs. 16.74 hkhs 
. . . . . . . . . .  Delhi. Ks. 49.93 liikhs 

Tor :\I. :-Ra. (10.67 1akll.i 

Some nrnounr out of this may also hc tvrittcn otT 2% i r rc~ov~rahlc.  This will 
hs donc nfwr follin\ing tlw prcscrilrr.d proccdurr. 

Thc tiorh rclating to thc rcccwc'r! of arrCar\ of rent in thc Statcs of 
Punjab. H q a n a .  Hlntachal Pradcsh and Dclhi i\ k i n g  handled depmment- 
:illy; whrrcas the work in othcr State\ ha\ \incc kcra kamferrcd to the State 
Govcrnnients on agcncy h i \ .  (TIK ~ r r r k  in M;~h;irmhtra and Madras h t ~  
not so far been tnmfcrrcd to t i~c  Statc Gobcmmcnts hut ncgoriations witb 
them in this rcpard arc already going on). \Vhcrc thc w r k  i.i being handla4 
Jc'pxtmcntally. it has k e n  obrcrvcd that the hc'\t \r,ir t o  liquidate thc maus 
rtnd also to dctmninc thc corrcct Jcnmnd is th roo~h  rhc rent recova) ~yuads. 
RICW squad, have a l r c d j  k e n  introduced in th:. Statc ot Punjirh and Dcihi. 
The rrsult\ 3re quitc cncoumping and thcrc I \  .i14o ;L p r i y w ~ l  to ~ntcnsify 
t k s t  ~ I ; I &  Thc Rqriv~al Sctrlcrncnr C o n i n ~ ~ ~ ~ ~ o t i c r ,  J:~llunJur ha\ pmf- 
cd out that ~f some addlticwd \[;iff con\trtutiug f t w r  rcnr rccovcr) squad\ i* 
wxtioncd. 11 uould bi. posrrhlc for him to ctwplc-tc thi, uork in 3 pcriod 
of about onc )car. N c c c w n  xt ion to t h t . ~ m  wictton f t v  prtrvid~np addr- 
tional staff is aLo k i n g  t:rkcn. 

[krrzrl hit. 4 1  (Para 5 7'91 ttf  Appcndrr ."r! t tv  S~rt?-\crcrriJ Hcp0~1 (Ihd 
I xA  Sabho)] 



bas beem raduced to RI. 3.35 lakhs (2 1 1 items) at the end of November 
1966 and has further been r e d u d  to Rs. 1.88 lakhs ( 194 items) as at tbc 
tnd of March, 1967. 

2. Tbe following steps have been taken for cxpcditious clearance of out- 
stludiag balanccs :- 

(a) Spccial panics arc scnt to thc dcpartmcntal offices to &ysc 
the outstanding temporary advances. lying with them aod to 
help thcm in preparing adju5tmcnt accounts with reference to 
thc paid vouchers availabic with thcm for payments made out 
of thc tcmporar) advances. 

(b)  In cascs. having heavy outstanding halancer, the lnspccting 
a k r s  of tbc F~nmcial Adviser and Chief Accounts Officer 
visit thc departmental officcs and wggert to the heads of 0fkc.f 
thc further action to bc tnkcn b> thcm for the clearance of the 
balanccs. 

(c) Thc heads of officxx/organisations arc ddrcsscd demi-oacial- 
ly cwry month intimating the podion d outstanding advance5 
lying ~ i t h  thcm and urging thcm for cxpcditlous dcarance. 

(d) Instructions haw also been iswcd on 24th May, 1967 to the 
cffcct that no fresh advanm w u t d  bc paid unless the old ad- 
vances arc ckarrd In cmcrgnt caws, whcm second advance n 
considrrcd n c m u n ,  cvcn though thc old advance has not beea 
clcmxi, approval of Financial Adviscr and Chief Arromus 
0ficc.r 'Chief Adrnin~stntor has to be obtained. 

(M~nistr) of Ldmur. Empb~mcnr dt: Rchabilitatbn (Dept. of Rebnbilitii- 
ttonl UO la(6);bB DUK dt. 24-12-1968) 

Thc latest pl.jtn*n of djimnenr af tcmprzln advaniic. made to &parr- 
mntd officers, I k n d a l : t r q . l  may p k a x  tw ~ntimatcd. 



Rccommcndalion 
Thc: C'mmittee would Ilkc to know how rn thc abxnce of dclailcd btlh. 

the Admni.iration ensurrd that thc amount< ndvanced w r c  not mis-ul~liscd 
They Jc-rrz that all efforts should bc nlado to adjust the out\tanding amounts 
at an c~ri!  date. It should also bc cn\urctl that such i~ccumulatiun dock 
not take pl:tcc in fulurc. a\ dclay in furnish~rlg ~ h c  account< was likely tc* 
lead to :r.iud\ and ~ r n b e z ~ l ~ n l ~ n f s .  
[Send 40 (Para 5 ? O )  ( $  Appcn,Jn \ \  t ~ .  Si\i.+-<c<.ri*t! K c p l r t  I l',~c:J 

Lnk Sahha 1 1  
Action taken 

1.3~ it,!iuwmg prwcdurc was folbwcd 111 rrcard to tltt grant of temp,*. 
ray? -31 ~ 1 , ~ .  to minirnlw tht  chances of nit - i t t i l ~ ~ a t t ~ ~ l  

( 2 )  In ;&ition, xhcrc wcrr periodical loci11 inspection, by Audit. 
( 3  1 (.jut of thc outslanding of Rg. 3733 lekhq, an antount olt rhwt 

Rs. 36 Id& has sincc k c n  adjusted. 



( 5 )  It has also now been laid down that no advance will bc paid by 
the Pay Branch of the Olficc of the Financial Adviser aad Chief AcaMnts 
OfEccr to an ofRcer unless he renden aaowts for . the . ~ d v a n ~ ~ .  
For emergcnt casts, prior approval of the Chief Admrntstrator or thc Em- 
cial Adviser and Chief Accounts Officer has to be obtained. 
Ncw Dclhi 
kptcmhcr 30, 1967. 
[Mint\tq of Labour, Emplo)mcnt & Rehabilitation (Dcptt. of Rehbilita- 

tion) D.O. No. 16(6)/68-DNR dt. 24-12-1968] 

Action taken 



Action taken 
Noted for future guidance. 

ministry of Labour & Rehabilitation (Department of Rehabilitation) O.M. 
NO. 16,' 1 /DNK/66 dt. 7-7-1 9671 



RXXIMMENDATIONS/OBSERVATIONS WHICH THE COMMIT'IEE 
DO NOT DESIRE TO PURSUE IN VIEW OF THE REPLIES OF 

GOVERNMENT. 

[Sr. No. 24 (3.61)) 
T'hc Committee would also like to know as to whether any responsibility 

has k e n  fixed for not taking action on the imylarities pointed out by 
Audit aftcr July, 1961. 

Thc primar: responsibility for not taking action on thc irregulari- 
tics pointcd out by Audit mas that of the Sales Repr-tative 
H ~ O  was in charge or the  Regional Distribution Offsc, Barnbay. 
lnstri~ctions had been issued to him for ensuring prrper cbscr- 
vancr of the regular procedure fcr the writing of  cash b o a k ,  
for depositing thc amount in the bank etc. 

This lapse on thc part o f the  Sales Rcpreuntatisecould ha5c bccn 
d e t c ~ w d  and proper ob.xrvancc of prccedure cnfcrccd tf the 
D ~ k w o n  had c n s u r d  pcrtodical inyxcticn of the accouots or 
the Rcg~onal Dtctributton Office by ~ t s  Accounts Ofhccr. This 
could not hc done till July 1961 a s  the A m u n t s  OfFiccr Mac, 
In adcliwn to hls own u ~ r L . e n ~ r u s t e d  w ~ t h  drry ing and dtsburs- 
lng and other duties at headquarters. H e  was rrlicrcd o f m t  
or  the ~ d d ~ t r o n a l  uorb. In July 1964 when reguhr ~nspectmns 
w r e  ~ m r w h c c d .  Tkrr: u a s  thus dcla) In thts rcgad  for wh~ch 
nn indi\ d u a l  n ' s p o n ~ ~ b ~ l ~ t j  can k fL.cd. 

-- - - -- -- - - -. - -- - - - 
S. NO Pard. No. 

c ~ f  Apwndr\ of Report. Hr~tmn1cnd.11 trln 
S V  --- -- - - -  - -- - - - - 

I .. '9 3 
* - - -  -- - --- - - 

2. 3 "O I lu .  C~t~ ln t l t l cc  note r h r ~  tht  
h l ~ n r s r ~ ?  (,! 1 .I& h a w  wnic 
adslwd th.rr 1 1  \uftic~cnt p r t d  

Action Takcn 



--- 
1 2 3 4 ----- --- 

bond, the pool was liable to 
pay only Rs. 2,000/- for wbkb 
the bond was executed. 

25 3.72 It is elso surprising that tbc Mini- The irregularities in the min- 
stry failed to t& notice of the 
i rregularitks in tha coaintu~ollca 
of cPsh book as painted out by 
Audit during 195940. The Co- 
mmittcedepre~tesuch tmdcncy 
on tbe port of t k  Ministry 
of ignoring such financial ir- 
regularities even when pointed 
out. They would like that rc- 
sponsibility be fixed for the lack 
of timely mion  on the irrcgulari- 
ties as pointed out by the 
Audit. 

tenan& of cash book first came 
to tbc notice oftho Mini8U-y 
whan a copy of the Audit 
Rcport on the accounts of 
F i b s  Division, Bombay for 
tbe pefi~d 1-1Q58 to %Sf9 
was ~ e i v c d  In Fcbrusry 
1960 from the Acccuntant 

Gencral. Bombay. No s p c u l  
attention was ~nvited to pow 
17 (Cash Bock incgu1arit:rs) 
in the letter foruarrling the 
Audit Report. Ihe imgulitn- 
tics ucru again brought to rhc 
notice of Controller of thc 
Films Dlv~s~on. ik.mhay by 
Senior Dcput) Dtrcctor. Ccn- 
mutial Aud~t In hts lutcr Jatcd 
21-1-61. 

A statement shou-mg thc action 
taken in cbonologtcal order 
is attached. 

Immediately on rccclpt of this 
rcpon Conmllcr crf P h s  
Division mu arhcd ta kt the 
Min~stry know as lo what  ar. 
rangcmcn~s he -2s d t n g  for 
investigation into canh U i n p  
of the Division wi~h  a view to 
ensurc t h t  proper proccdurc 
was fotlotKed in nurinttinln~ 
tkcairh boaliin future. 

mscw Audit *a?+ lilw op 
poinud to tbc F a  Diviricrll 
for this work f a  abut  a yccu. 
A Wwtm ncbccLing d (& 
rcowur rvu uodcnJc13 wilb 



1961 followed by deu'ial 
v e r i j h t i ~  by calicr mb t b  
thca A.A.O. 
From July to hmt 1962.1963 
further &tailed examination 
of the various points r8iud by 
an Auditor from the o@CC of 
thc Director of  Commercial 
Audit ahich pcrtniocd to tbc 
cash accountq for the paiod 
1.12.59 to 30.6.61 was then 
carried out depanmat?lly. 
The cashier and the thcn 
A.A.O. gave their replies on 

' 

the report by the auditor and 
further veri-ion of the 
repon and repliis was 
undenakcn in OcLokr,Woucm- 
bcr, 1963 followad by rus- 
pension of the then A.A.O. 
in January. 1964. 
.4 further scrutiny of the ash 
accounts pertaining to the 
pcnals from 1.4.59 to 30.1 1.59 
and from 1.7.61 to 31.3.1962. 
~ 3 s  also fctt necessary in 81fu.  
of thc fiadmg of the eulicr 
investigation danc in 
o f  thc wrtod from l.l?.lW9 
to 3O.6.l%l.fht m t i n y  was, 
rhcdorr. arranged to h: 



Detailcdindependcnt intr.sttgat~nn of .iczottn!\ Crem 18.1 :.IsW:orr\:trt - 
under personal supenlrinn of A 0 cnn~n~nccrl In hr,\cnit*.~ 1%l 
.mdcontrnutd in I%? 



4 7 

Intimation by spxjel audit party of rcntlts of examination of  cash 
book raceivcd on  30-9- 1964 
Films Division's remarks on the above rcport given o n  19.fo. 1% 

and 27.10.64 
S W l  audit comments for 4:59 t o  11;59 rmived on 
Films Division's rcmarkr on  above comments sent o n  
final comnwnts or audit rrxcivcd on 
F i l m  Division's commcnts on thc final report giwn on 
F'imll iiudit report from audit rwciwd on 
Kcport fowarrlrcl to Ministr) h> Films Diticion for dccision on 
C.n.1. requrvtd to condir;~ dct:tilcd i n w d g a t ~ n n  ti:ro~#gh Spcc~al 
I'cdiw L*tsblishmcnt 
SPLi tmrl o w r  rcccmh Tor i n ~ + t ~ p ; ~ t i c u i  tm 

<'.l#.l 'g mpcm rccci\rtl tin 

Hcport wnr ($1 I dmc Dtstrton on 

Vmury ' r  Awrion t o  tn~tc.ilc &p,~rtnrc.nt,~l ;r<rron for Inrfiwtwn of 
m.i~or pcn.dt> iwwl im 

f k . l i t  d h ~ r g s  41wt Conr,ir&d t o  SPI !'or rc \ , cu  and ts;lmrnrwon in 
Vtnrctn. rci~rcd on 
t'b.!r@ 41\d I\W< d 1 . 1  \L',!J:  om! \ W'IC~ . t ~ d  ('.i\ht< r t>11 

f.nqu~ry ( )iT%cr ; rp~. intcJ  ,>n 

Rclrnur..~n lx -~nng  c v t  ttw i*:< b) I ~ \ t i . i ~  C)!!kc hclJ am 

4 1.1 13.. ( t~tunittk-c u.whf h k L  s+bwr\c in thh WflWiIKWl t b d  .l 
c\ *tint p.t>n\it\t .it itr\t pl\n, t*.t.t\ h . t \  t ~ t l t  rn t~ndctk'y trt t n r l ~ t  ;he 
+ t % l , i f  c t h r  1. p1t111~tf t W [  h! \11diI. 3~UWdtl1$ k P  .In . i \ ~ W ? l C I % ~  b? 
!!I.- t 1n.1rlr 1 . 8 1  \J\ w r  to J.r:r!r,ir!. 1W.C \r hd.2 rhc uorL \\,I\ in pfOph-. the 
CI~I~~I.II:\~ r . 1 1 ~ .  or1 & \ h t  rh." b . 8 ~  LII  .I III.LPW nit111bt.r of ltcms UCIC nwrc 
! h a  r e  I I . t i  I I'hc F.mkLa Barrage' CD[~ITOI 
ikr~rd sr.t\. t w ~ i t c r .  c ) t  t t x  \ rc\t tha t  thc ptcturr' might tri. "cnlircly differ- 
wr" . r l t ~ r  ( t i<  ~ t w h  h,tA \~,t;f , i tcn~)> pr\yrr.wd Thc Comn~it~rc h i p  rh.tt 
dt?r tht 211nt*tn h .~ tc  h . n  .119tc t o  fin.tllx tk ;rCCWnh up to Junc. EVW 
' 4 ~ ~  U O I I ! ~ ~  h: In .$ prwltqw i r ,  . r s \ ~ \ \  A\ lcr \ \ h c l k ~  " k x h t  @US,' clr tk '-tfCI11- 

" i tW"  t ~ \ ~ 4 .  f o r  awpntng c ~ m r r , t s t z  I\ knr.!kiaJ. 'h?; w w W  Itkc ti3 be 
rttfornlsyl of thc. r c d h  td *uch .t-.Wncnt. 

tSr : " t J I 4 )  of o l d  Rtpm (?.L.SkI 



4.16. The Committee fccl that the provision of 150 per cent for &PC&- 
tion on equipment is on the hish sidc. Thcy would, therefore, urge the 
Ministry to cxnmine as to what cxknt it is really justified. They would also 
like to be informed of the decision tnlicn in regard to the utilisation of the 
deprwintion amount in respect of ahich a rcfcrencc has been made to the 
Govcmment . 

[Sr. So. 28(4.16) of 62nd R c p r t  (3LS)J 

Action trkrlr 
The provision of 150% dcprcciation i\ for ficld repair$ work\hop chsrgc\ 

.Sr major overhauls in the caw of cnrth moving machincq. The standards 
adopted in some othcr big Projc.ct\ in this rcspcct is givcn bclo\\ : 

Damodar Valley C~~rpor~tion-21K)~; 
Durgapur Stccl Project-I 50% . 

.As such, the provision of 150ri in the contract of M 's. W.P.C.C. Ltd. 
sctlicd by the h'eptin[ion Ccmn~ittce i\ not high sidc. 

The Committee arc not h a p p  w c r  thr' accumulation of largc surpluscf 
\\ irh the Corporation. 
[S. No. 33 para 3.23 Appcndn I\' t i 1  the A2nd R c p t  (Th~rd  Lrih Ssbhall 

Adbn taken 
The surplus i.c. exccss of inconh: ovcr cspcnditurc for ttw last f ~ w  !can 

i s  as follows :- 

From the abovc figurc-s r t  ma) tw tcrhwrtcd that thc surplus has. 51;rns.d 
dwindling from the p r  19654h Incrcaw in surphi, Ju r~ng  tkr ) r a n  
1962-63, 1963-64 and 1064-65 had b r ~ n  the rc*ult of incrcasr. In ~hr .  rate 
of cmployeri special contribution fmm I I ' c  lo 2 1 5  of thr total uapc bill 
of the cmployca. This Incrcaec. in tk rate of crnph~ycr'~ \pcctal rlmlribu- 
Iron had hccn introduced in varrcm areas wrvcd b> tBc Schfrnc frc*m 
1 4 -  i9fi2. 



dispcnsarks by thc State Government) had been committed up to tbc 30th 
November, 1966 for capital construction. 

A sum of Rs. 1892.33 laws has already been released up to 30-1 1-1966 
towards the capital construction which includes Rs. 73,69,766 polid as IOWX to 
the State Government and Rs. 10,69,35,174 preseatly booked Pnder Sus- 
pense Account pending adjustment on rcocipt of tbe audited strttnwhtt of 
accounts from thc State GovernmenW/State Accountants G d  The 
construction relating to the balance is in various stages of progress. 

From the note furnished by the Ministry of Mines aad Metab, the 
Committee find that tbe 'Jambad-Kapra and h a  F Ropeways' were 
~chdulcd to be completed by January. 1966 and October, 1966 mpectivety, 
but tbc cxpcctcd completion dates were now Jamnary 1967 and DeocEeber, 
196? rctrpectivcly. As a consequence the likely extra cost under escala- 
tion on the two ropcways was estimated to be as follows :- 

Area %' Ropeway 
Rs. 52.00 lakhs. 

Extra liability due to devaluation for payment of imported matctials is 
liicly to bc of thc foibwinpr orders :- 
1.-K. Rqwn.a\ A r t ~  'F Ropeway 
Rs. 65.03 1aLhs Rs. 35 lakhs 
[SL No. 49 (Para 6.23 ) Appendix XV to 62nd Reprt (Third Lok Sabha) 1. 

Thc C'c~mminec fccl thot thc work on thc two npxays had born con- 
siclcrably &by4 aad this wps likely to r ~ i w  thr' total COS~ Of the ta.o ropc- 
ualc by a\ much as Rs. 77.97 13Ws. 
IS So.  4 9  (Para 6.24) .i\gpcwt. SV to (i2nLi R c p w  (Third b k  Sabba)]. 



of the area 'F ropeway contract, the eralation on U.S. cquipmcnts has W 
limited to 5%. C..e position in respect of each item is explained below :- 

'I-K' Ropeways : The escalation of 25.97 lukhs reptcsants thc total 
escalation as per tcrrnq of the contract excluding increase in cost of labour, 
if any, and comprises of 18.47 lrikhs for imported muterials and 7.50 lakhs 
for indigenous materials. So far as imported materials are conccmcd, thc 
escalation had already been reached prior to the ariginal date of the com- 
pletion of the contract i.r.. 31-1-1966, hence then: is no additional liability 
on this dilc to delay in complction of work. So far as indigcnous material 
arc conccrncd. thcre is no additional liability in ruqxct of atecl in as much 
as purchase of steel was complctcd prior to thc original trtrgct datc, i.c.. 
January, 1966. Some quantity of ccment was supplicd aftcr thc original 
targel datc, for which there is lilrcly to bc an additional 1i;lhility to tfw 
tunc of Rs. 1,500 iippmx. 

'F' R o p e ~ w y  : Thc cscaldtiou of Rs. 52 1iAh\ rcprcscnts thc to1;rl esca- 
lation 8% per term< of thc ccmtract cxcludinp incrcw in cod of Ishour, if 
any. and comprises of Rz. 22 bhhq for imprtcd matcrirrlc and Rs. 30 l a b \  
for indigcnous materials. Irloct of thc ~hipmcnt ( Y V . 5 r ;  1 of \ 'S .  ma;cTial% 
ucrc made beforc 0ctobt.r. 1966 I .c. ,  original tarfict Jak. Thc contrrmcbrc 
have not )et clnimcd an! cscdaticm in thh rrspcrt. Any ~rcfditional cxpczr- 
diturc duc to dc lq  In complction cd thc nork \ c ~ t h ~ n  the targc.1 datc is not, 
thcrefore. likcly to ariw. 

The escalation in rcspcct of ~nd~gcnous marcr~als I \  to hL. rqu1;rtuJ :35 

per clausc 10 of the contract. It may be \rated that t k r c  w i l l  1% no ~~~- 
tional liability due t o  dcla) in complction of thc work its per tcrnlr of thc 
contract as price of ccment and stccl had ncr upw.~rd trcntl hc\t,nd thc 
original target datc. 

Sutnminq u p  : Besides the csc;llatlc)n unda the ccmrlrt ton\ of n w t r d  ;(ar 
\upply of equipment, thc likcly c a m  cwt on thc J-K and F rnpw;ryr ar o 
result of thc &lay in completion ot thc prc~jcct i+- 

(a)  J-K Ropway-Rs. 1.500 
(b) 'F Rope~ay-Nil 



and &lay in finalisation of land acquisition proceeding at the State Gwcr* 
meats, end, etc. Action is already king taken to  expedite the S C ~ ~ W .  

New Dclhi, 
the 6th Dccemhcr. 1967. 

Thc Committee rcgrct to note the wriow lapses that occurred in this 
cosc. Although in April, 1965, the Board came to know about the 5 3 1 ~  
of hypothccatcd a w t s  by thc Company, and thc Company had defaultrd in 
rcpnymc-nt of thc Nth instalmcnt fell duc in Scptcinbcr 1965, till kptcmber 
1965, thcy had not hccn able to  recover marc than onc inrtalmcnt of the 
ducs, nor did ti~kc any action for brcach of contract apin\t  thc Companicg 
(the Company which .sold and thc Ctrmpany \\ hich purchased ) ;mi to rsccwr 
tht moncy doc to thc Board. 
1st. No. 5 0  ( P ; m  6.34) Appndir SC' to b h t l  Rcport (Third 1,ok Sabhs)]. 

Anothcr lap* for which no explanation could hc given uas the fact that 
though thc Icpl J&ICC $Itin in Jul!. iOh5 \\a\ to ciw ni>ticc to kith thc 
prtiei. y t  ftrr rcazons not ~ 3 % )  to undcrstnnd thc Board gnve notiw to 
onc part) on!\ and !hu\ not ml) forfcitcd thmr right to safeguard their 
1ntcrc5t hut furrhcr )cc.opnrdix.d ~ t .  

(El f P.~ra 0 . 3 5 )  Appcndix S V  111 h h f  Hcp~r t  (Third Lo), Sabfi.4 b ) .  

'Thc agrecnwnl q n c J  u~lh thc ('ornp~n) J C W ~  ncv prtltdc th.rt rhc 
tkuxYq claim on rhc snmpm) wil l  h: p e n  prdcrc r~ t '  obcr .dl oihcr ci.ttm~ 
hrzt it ctmt.rulr I ~ K  ft4k1u tnp pro\ l z i r m  -- - 

In y ~ r ~  of tb pro\ nwn tk b a r d  w p h r  MI &a1 r e d \  10 biny thc 
~~~y to W, l + ~ r  smr tuzw thcrc appciarcei 141 bc SI)II)C cunlurivn 



in the Board as to what machinery or  assets wcrc hypothecated, whether 
the company could legally do so, and what machinery was acquired on hire 
purchase basis. As n result they could not take any action against the 
company which hypothecated a pun of the machinery which belonged to 
thc Bdard without the Board's knowledge or consent in writing. Thc Com- 
mfttce regret to note this lapse on the part of the Board and suggest that 
the Board should be more careful in future in safcguardiag public funds. 
[SI. No. 50 (Para 6.38) Appendix XV to 62nd Rcport (3rd Lok Sabha)]. 

The Committee would likc to be informed of the final position about thc 
tecoveq of the balance of the loan and intcrcst outstanding against thc 
colliery in due course. 
[SI. No. 50 (Para 6.39) Appendix XV to 62nJ Rcport (Third Lok Sabba)]. 

The Committee rcgret to note that thc Ministry do not seem to havc n 
proper system of scrutinisinp the Audit Reports a d  initiating action thercon. 
They therefore dcsirc that Ministries of Govcrnmcnt should improve tbeir 
system of scrutiny of Audit reports not only in respect of the Ministries 
themselves but in respect of ail Boards/Dcpartments/Or~isatiun4 undcr 
them and ensure that all actions arising thcrefmm arc initiated promptly. 
IS. No. 50 (Para 6.40) Appendix SV to the 62nd Report (3rd b k  Sabha) 1 

The Committee's suggestions havc k n  noted for pudance in futurc. 

It is correct that the Board came to knob# in April. 1965 about thc 
sale of some portion of the hypothccatcd awts .  it ~ i l i  howcvcr bc no1 
corrcct to say that the Board took no action in thc matter of cnsuring rcpq- 
ment of loan or replaccmcnt of thc snk l  awcts. Thc Bourd isruicrl uotk 
on the owner of the colliery to pay up ~ h c  due\. Thc Owner having failcd 
to pay, legal stcps wcrc contcmplatcd and .~olicrtor conrulted, who dviacd 
filing of a suit in Purulia Court. Howcvcr tiling o f  thc plaint hd to hr 
deferred as scvcral suits from dlITcrcnt creditors of thc C;ompony w r c  
pending in the Calcutta High Court and thc Board had libd fld.vitb pray- 
ing adjustment of the loan amount agnin5t thc bubsdkr pup& lo t& ouncr 
of the Colliery by wag of %towing and spccral awistzlnce subidics. In onc 
of such cases, the Cakutta High Court ordcred an 2-5-1967, that thc 
amounts due from the collkry vhould be rcaliscd ftom Ihc amounts d 
a s s i u m  payabk to thc owmr of thc C'ullrry by way of s t 4 ~ k q  and 
special astistance subsid&&. 11 is howcvcr, me that h r e  wirs w d g h t  
on thc part of the Board In not having iwwJ timcly micc. crrr thc! purchawr 
of the hypothecated asscts. This, houcucr, hiu cauacld nu harm aa ell instal- 
nmrs have k n  adjusted from aashance piyabk: rrr t+tutcd rbow. Th: 
Calcutta High Court pcrmittd the Bawd on 2-5-1967 w d j u s !  an mmmnt 
d Rs. 51,OfJO.66 9. rcprmating the cntirr: blirncc of !he kan anuwmt pkrx 



intercst up to 8-2-1967 (which was the due date for the 10th and final 
imtalmcnt) from the amounts payable by the Board to the d i r y  on account 
01' stowing and special assistance subsidies. In accordance with the CouR's 
order thc entire amount has bcen rcaliwd by adjustment. The Court h a  
alw ordered that balance interca and cost of applications if any, s h d  
:*I-o bc realisccl from subsequent subsidies when they become payable. 
Kt IV Delhi. 
IF:. 6th December, 1967. 

The Committec regret to note that in spite of thcir recommendation 
f i ~  revision of the system of grading of coal in 1963 in para 21 of their 
25th Rcport ( 1963-64). reiterated in thcir 54th Report (1965-66), no 
action appears to havc bccn taken by the Government in this regard so far. 
The  system of grading of coal i s  \ t i l l  far from satisfactory and because of 
the dcf~ctivc systcm. the conwmcr in thc country is sometimes required to 
PL! much more than thc quality of cod offercd in rctum. 'Ihe Committee 
ht'pc that witable \tep., would tw takcn to implcmcnt thcir earlier r m -  
r n ~  ndations. 
[.I, So. 5 1 (Para 6.47 ) Appendix YV to thc 62nd Rcpon (3rd b k  Sabha)]. 

ActbsQkcs 
Thc quotion of grading coals on tlw basis of thcir useful heat valw had 

bc.n un&r xtivc con4cration of Govcmment for sornc time. Hmcver. 
ir thc light of ckwontrol. thc con\umcr i.i, at lihcrt) to p a y  to thc supplier 
:tr: price hc ccm4cr.r w a w n ~ b k  on thc h3G of thc qurrl~t) of coal actually 
rwckcd '*v :iin~ 
r\cu tklhi. 
t f x  h h  Dc1:vn1hc.r. I % r i  

Pkcrw ~nttnwtr utwn ;t n.\ic.\\ o! rk whcmc of subsidy on mcmemrnt 
rrt coal hy raii-ctrm-w;l r w t c  1% (I* tw token up and s h c k r  an! d ~ i i b n  
h,,. been ~akcn on ytwtnm d rrdwing thc NIT ot C S C ' ~  dut). 

(S. So. JS Pam 0.18) 



year i.r., up to 31st March 1969. A further rcview is cxpcctcd to bc con- 
ducted bcforc the end of the current financial year. 
Ncw Delhi, 
the 21st January, 1969. 

Further Idormation 
Thc present podion of erection of thc ropcways ;rnd the likely d ~ t c  of 

co~nplction may plcasc hc intimated. 
(S. No. 39 Paras 6.23, 6.24 ml 6.25) 

Reply by Government 
'D' Ropcway waq laLen w c r  by the Coal Bo;rrd in Dcccmhcr lW1.5 

J b K R(1penwyv 
Thi> ropeway has thrcc instalI;~rions. Installarion No. 3 o f  this ropz;.Jy 

was tahcn ovcr by the Coal Board in March 1967. Installations I 8; 2 1' :VC 
k s n  taken ovcr by thc Board on thc 18th Ncrvcmhc.r I1)h)i. 
'F'  R c ~ p w . q  

On xcount of i w ~ c  of court injunctic~n ; r p i ~ ~ \ t  ('cwl Homl. rcwi: ;.g 
in &la! in thc approval of desi~us of thc p r~ tcc t i \ .~  hriclpcs by the R:rilu-.i.s 
2nd other such difficulties. this ropetvay i\ hi-in? ctm~plct~d in p;ms b i i ~ d  
uill be tskcn over by thc Coal Hoard in p;tr[\ ;mi \ i t11  m r t  \\orking sc<:.t>fl 
I?;, section. Thcre ma! hc delay in thc co~nnli\.ic)ning of tuo our LII .:..:n 
clumps. Prehand-ovcr tc5ts ;Ire ;ilrcad! in  prop.\ .  
SCH. Dclhi. 
thc 2151 January, 1069. 

Further Information 

As ;11rcad> sti~tcd. tn thc I t ~ h l  01 tht tlccc)rrrrol thc c m w w r  I, A 
Itbcrty lo pa) to the ruppl~er any price hc condcr\  rc.twni~hlc or) thc b. r'c 

of thc yualhy of coal ;~ctunlly rcccikcd I>! him. '1%~ yuc\l~in) crl grad ng 
coal on thc bash of thcir urful  hcat \aluc fhcrcforc ha\ not n~uch $71 ttw 
signiticancc as rcl;rtcd to the yymcnr of a ccnatn prrc lor ;r ccrtu~n qrs.3 ry 
of caol. 
Sew M h i ,  
the 21st January, 1969. 



CHAPTER IV 

RECOIMMENDATIONS/OBSERVATIONS REPLIES TO WHICH HAVE 
NOT REEN ACCEPTED BY THE COMMITTEE ASD WHICH 

REQUIRE REITERATION 

\ qwi:d ( cll has kw c~r;~hfi~hr.d In tile Admrni\tr:rtna ro kc.& t k  
i l c :dc  uf oubtirndmg hd:trwcs rhc Ikptt!, Commikmr .id the O.S.D. 
( A ~ w u n t ~ )  asc C ) I I I M J ~ ~ ~ F  thC' nls~ttcr ;I[ prctmitl kwl. Th prwnt  psilion 
\\*:h regard tcr the: un:tcx~wm~t f i ~ r  ~ ~ I . I ! M ~ *  k a\ fc~lhrw\ . - 

< 2. 



Closing balance as per cash book on 1.5 67 
(-1 Balance prtaining to 'plan schemes" 

Unaccounted for bnl;mors 40.42296 48  

Less ( i )  Details rvailabk 
Net unaccounted for bahnce 

It is cxpectcd that the final picture will emerge shortly and ad~ustmcnts of 
thc remaining amount will be forthcoming. If some amount is lcft un- 
accounted for, it would be put in the rued dcposit. As rcgclrds cascs h i n g  
hereafter, instructions have been issued on 2-9-1966 that payments a g a h  
awards should be completed either by paymcnt to thc party conccrncd or 
b y  depositing the amount duc in thc trcnwry as "Rcvcnur Rcccipts" withtn 
a reasonable period not cxcccding 30 c l q s  from thc diitc of making thc 
award. 

Recommtadlthn 
The Committee regrct to find that the Conwmcr GcuK14 khcmc \chtcI~ 

was intcnded to be on a 'no profit no loss' bn& shoucd :1 111~4 of R\. 6 lolbc 
during January, 1959 to March. I9Ctl. They arc wrpriscd to find h! 
the trnnspon cost of goods was not king charpd from thc customrs btt 
was being met by Govcrnmcnt which amountcd to lndircct sub~id! givrn ti) 
the customers and that this was donc uithout obtaining priar approval of the 
Government. The Comrnittcc h o p  that Dandakxan~a Dcvckpmcnl Autht- 
rity wouM now obtaincd ex posr facro s;~nction t o  rcgulariw thc pa)rn:-! 
of this subsidy. 

[Scrial KO. 36 (Para 5.56) of Appendix-SV tu S~tt! w ~ o n J  Kcport 
(Third Lo), %bha j. 

ActionWicn 
A proposal h3s bccn rccciwd from thc 11anda~;rran~a Project Adrnrt~isrr,- 

tion for 5;tncLion for thc payment of \utn~d, in thc \rrk o f  conwmcr gmd% 
and food-grains to scttlcr\ in Danduhuranja. Thc pmpwd i, udcr ctw 
4cmtion.  
Ncw Dclhi, 
the July 7, 1967. 

Rccoraccd.Ebr 
The Cornmitw rcgrrt to Pnd that the Conwmcr Cia* Sr.hcmr w h ~ h  

u;ls intc.aded to be oa a 'nu profit no Ims' h a s h  s k c d  a luhs d Rs, 6 b l h r  
during January, 1959 to %rch, 1964. Thcy arc surprixd to fM that t)w: 
transport cost uT goods \bas nat being cbatgeJ from the cutcrtnrrw but ut* 
bring mrt by Ccwcrnmcnt which amwntcd M indircct suhirly given In ihc 
cusumm and tkBt tbiu uncr <kmc w i t h u t  chaining prior qqwrnaj nl th;: 
C-L Tbc CamJaiftcc hopc that DzinJrkarmyo k v c b p m n t  --"----- -- "" -.A ." ."*- " *  .*..-* -- - -  ." 

*focI& .D r-ot d R;. 1.81.288.24 brim$ imprnvcnmr truq fun& 
wmdhg oa 1-2-1955 u k n  lhc warfc w a  rramrlcnnl to LMJ Acqublth 
ColbFtorulr, t& dtroils d which irrc IKM Lnosn. 



Authority would now obtain ex post facto sanction to rcgularise the payment 
of tbis subsidy. 

[Serial No. 36 (Para 5.56) of Appendix XV to Sixty-second Report 
(Third Lok Sabha)]. 

A proposal h a  bccn reccivd from the Dandakaranya Project Adminis- 
tration for sanction for the paymcnt of subsidy in the sale of consumer goods 
md food-grains to settlers in Dandakaranya. Thc proposal is under con- 
si&ralion. 

The Committcc arc of thc view that had the authoriks takm adequate 
pr~rautions and run thc shernc in a busincsslikc wa!. the kKs couM have 
hLrn avoiclcd. Thc Committcc desire that cfiortr should bc made to run the 
x.tanc on a 'no profit no loss' b a k  

[Scrial 30. 37 (P:m 5.57) of Appendix-XV t o  Sixty second Report 
(Third I A  Sabha)]. 



ANNEXURE I I  

DANDAKARANYA DEVELOPMENT AUTHORITY 
NO. C-2(8)/6S/P. 11/124. 

Project Headquarters. 
Koraput (Orissa ) 

From : 
The Deputy Chief Administrator. 
Dandakaranya Dcvelopmcnt Authority. 
Korsput (Orissa ) 

The Undcr !kcretar! to the 
Government of India. 
Ministq of Labour. Emplojmcnt h 
Rehabilitation. 
(Department of Kr.habilitrition ) 
Jaisclmcr Hauw. Man Singh R w d ,  
NCW Delhi. 

Sir. 
1 am to refer lo \our Icttcr No. 7 ( X 7  1/M-DNK. dutcd 9th Novcmhrr. 

1966 crn thc w h j c ~ t  citc'd a t x m  a d  to forward hcrcwith thc prolorma 
account\ for Conwmcr Gtwxls 5incc thc inccption 10 31st March. 1966 Thc 
comments of thc Financial Advipcr and thc Chicf Accounts OR~ccr. Ihd:t-  
haranya Projwt arc enclosed. 

2. It will bc ohscmrtd that from inccption up to 3 151 Starch. 1 9 6 f r  the 
schcrnc has involvcd financial implication c r f  KI R.Ql.475 a\ pcr detail, 
hl0~ : - 



4. It may bt mentioned in this coanection that sale of consumrr artkks 
to the rettlers at prevailing market rates and at aowanmmt amf.dIcd 
have ban approved by the Dandakaranya Development AolhorJtg (w 
Oi Item 24 of 22nd Mading and Item 10 af 34th Mcctiag d 
Devtlopment Authority am rclcvant) . 

5. It is reqracsted that orders of the Govcfnm~~lt in rqpsct of 
and for writing OR of the loss may kindly be communicated at pn d y  

Yoaflr faitbfaqy, 
Deputy Chief A-. 

Enclosure to letter No. C-2/8/65/PJI,  dated 24th January, 1967. 
(COPY) 

GOWMENT OF INDIA 
OFFICE OF THE FINANClAL ADVISER, 

DA!!AKARANYA DEVELOPMENT AUIIIORITY, 
P.O. Koraput (Orissa) 

A copy of the profonna iuxounts for tbe Consumer C3mds Schcmr: for 
thc period j t m r  the inccprion to 3 1 st March, 1966 nccived from tbe Zoaal 
Administrator. Komhgaon is cacloxd. 

2. As the Chicf Administrator is aware the sales had to be made for tbc . . controlled comoditks  at the controlled rates ancl for other at 
thc prevailing mvkct rate... Thc margin of surplus iavolved between tb 
cmtrolkd or thr market rate as thc case may be .od the purchase costs 
did not cover the hugc tnnsportatioa cast, the Pro* had to incur in 
transporting rhcx fwd-grain* to the Rcxttkment Zoacs situated at 
distanca From thc rail hcads. 

3.  A note h d  8crwrdmgly bcwn put up at the 34th Meting ot tbe DDA 
r*& ltcm 10 of Put  1 rwommcnding that the c x t n  cxpcoditurc, not covtnd 
hy thc wlct ;I[ wch conurdtcd ratcs should bc treated as subsirfix& 

ihw DDA'5 &~i?ircm WE\ that tho s a h  of food-graios shdd be done 
.rr the ratca prcrr~hclii bv thc Wtc Gowmmmt Autborih ud tbe diSBbr- 
U~'C bctwcen thc c a t  price plus overheads and thu solc prioE fhd w~ to 
hc \uhsiJireJ and the proyos31 bc t&m up witb the. C<ltPctamtnt for sob- 
s c c i k i q  the clrtra ~qwnrliture )IMliL'atinp tk financial - o( thr 

4. 7*hc Prt4twma Acrountc now prqxkrrd brings out tbc fdlotRing pad- 
tki?n :- 



5. It is thus seen that out of the above 23.42% of the purchase cost 
roundabout 15.6% constitutes the transport expenses only. 

6. The Proforma Accounts reveal a net loss of Rs. 8.9 1.475 for the entire 
period from inception till thc end of March, 1966. 

An analysis of the loss as compared to the turnovcr is given below :- 
(a) Total turnover or sale Rs. 64,86,002 
(b) h Rs. 8.91.475 
(c) P~~~otagc of (b) to (a) 13.74% 

Loss due to shortages Rs. 1.68.604 
Perwnuge d the loss due to shortage to tbc t m w r  2.67* 
Losr due to sale involving subsidy duc to sales being made at not 
m m  than the prevailing controlled mtcs or d c t  rata as 
tbe cast may be. Rs. 7.22.871 
Perccntaw of loss duc l o  such subsiJiscd sales to the 
turnover for the year. 11.14:, 

7. It will be seen from the above position that as against n total loss of . 
13.7% against the turnover, 2.6% constitutes actual shortages and 
11.14% constitutes the loss due to noncoveragc of the cntire over-heads in 
the sale prices i.e.. due to subsidised sales involved in the scheme. 

8. It will be apparent from the above tbaf the loss or short-fall is mainly 
due to tbc high over-heads on account ol transportation, wbich cannot be 
avoided in view of the fact that the commodities have to bc moved to tbc 
far-flung Zones at a distance of normally 200 to 250 miles from the ncarcst 
rail head. 

9. The above position may bc brought to the noticc of the Minidry and 
the Mia- apprrwcbed to approve the rccommcndation of the DDA tbat 
t h e b s c r m ~ b t t w r w a t b e c a t p c i a p h u ~ ~ ~ ~ - h d s a n d t b c s a b p r i c c  
may k mated as subsSdbad ia mjxct of the sdwmc. 

10. Action sbould also k taken to bavc tbc s h o q p s  to the e m  O! 
Rs. 1.68.604 written ott by the Minirtry. 

11. This issues with tbc PppowJ d the FA, MIA.  



CREDIT 
RI. P,. 

43,73.420 ~00  By sales 
6.37.444 .00 By closing stock. 

1,209 .@I By Ex=\ of erpcnditurt over inc-om. 

82.2.50 430 
875.00 

2.022 .oo 
1,206' .00 --- - - - - - - --- 

$71,652 00 Cirand Total. . . --- * -- -.-*- 



2. M h d h c u u ;  Liabilities 

3. IjrbiHticr towor& cost of Paddy pur- 
chased from the Farm Sdpcrintmdcnt, 
W k o l r .  

3,28.698 40 2. Furniture. 1,750 

39.51 1 .00 lcczs depreciation s ine  inctp- 
----- tion to 31 A65 @ 10% for 5 years. 875 40 8 ~ 7 3 9 0  

3,68209.00 
-- b) 

14 

g,40.101 40 4. Empty contaimrs. 2,415 .cO 
tet~ dcpear ion  @ 10% for 
5 Wars. 1,208 Qo 1 m M )  

5. Rmwmhlc dues for credit 
s r h .  3,27,118 90 3.n.118 90 

6. Stock in hond. 





DETAILS OF THE VARIOUS FIGURES OF THE PROFORMA ACCOUNTS- 
CONSUMER GOODS SCHEME FROM BEGINNING TO 31-3-1965 

(a) As per cash book 
(6) Purchase made by the DSP, Koraput . 
(c) Espcnses i n c u d  by the S.O.C. 195940 

Licrbiltks : 
(a) Purchase made by the Zonal 4dmin1stt;ltor. Malkong~~ 1 

from out of the sale proceed\ n hich arc yr't to be r c c o u ~ d .  7,556.18 
( b )  Farm Supcrintcndcnt. ParalLotr Zone. 14.657 40 

.- - .-.-- 
Total : 53,73.419.52 

- - . -- 

2. Othrr Expfnscs : 
( a )  Transport .Actual 

Transport Liahilitirs 

( b )  Handling Actual 
Liabiliticr 

: c )  Miscellancnt~s Actuals 
Expenses incurn'd hy !lit S.O.C. in 58-60 
Liahilitic\ 

?. Salrs: - -- -- .-- ---. - .- - - -.- - . - . .- - .. - -- . . - ." . - - - 
Crnfrr Cac IJ Crc dl, Rrmarh s 

--- - - - - -.- -.- - .- .- -.- - - .- - - - - .-- .~-"--- 

Kondagaon 
Borcgaon 
Umcrkotc 
Parallrote 
Mdkangiri 
Manx 
Bhanshi 
Podia 
Wdi~cnt rc  



Kondapon 
Borcgaon 
Man8 
Podia 
Workcentre 
Malkragiri 
Paralkote 
Umerkote 

313.16 
2.953 4 9  

21.942.94 
Nil 

2.387 -49 
51.706.18 
86.635.19 

1.61.180.69 
. ----- 
a 3.27.1 18.74 
. -A -- - .--- - .- - - 

Mallcangiri 
Umcrkotc 
Paralkatr 
Jngdalpur 
Koodrgaon 
h r c p o n  
Podia 

Rc. 
86,699 -00 

219.00 
32.800+00 

Nil 
4.241 -00 

9s: -00 
55,540-00 

Rs. 
8.25340 
8,360.00 
23,3684MJ 

Nil 
6.551 .00 
7,597.00 

17,503 -0 

Rs. 
96,382 
29.026 
77,lf 7 
18.375 
5 s p n  
10,IId 
73.043 

-. -- 
3.59.399.00 - 



~ ~ M N G  AND PROFIT AND LOSS AccOtj~"~' OF CONSUMER GOODS SCHEME FOR THE YEAR ENDING 31ST MARCH, 1966. 
-- -- - ..---__I_ - - 

Quantity Value Total ' Quantity Value Total 

Ormaiiu W k .  Qll, Q. Grm. 
(0 Paddy @ -35 31118 52 463 
(#, Rkr. @. $8 3109 37 

Rc. 
1.1 1.599 

I ,00,343 

( i i i )  Whcat. Cash 588 35 1 10 32,288,m 
Crcdit @ 79 1 l 800 4.306 .UJ 
y1.82 
Credit (damaged 44 49 CO 1,335 .CO 37,929 U) 

w h a t  @ 30) -- . 
(ir) A rm Cash 1769 72 730 1,13,?47 (0 

Cmdlt @ 433 95 546 20,626 U) 1,33,973 M) 
69.80 - 

( v )  lowrr. C d i f  
@ 54.65 55 32 300 3,043 .oO 

(d) Mdze. Cash 88 87 UKI 5.83Q 00 
Credit. 24 68 to0 1,624 a 7,454 40 

.- 

















The Committee arc of the view that had the authorities taken adequate 
precautions and run the scheme in a businesslike way, tba loss could have 
been avoided. The Committee desire that cfForts should be made to run 
the scheme on a 'no profit no loss' basis. 

[Serial No. 37 (Para 5.57) of Appendix-XV to Sixty-second Rqnm 
(Third Lok Sabha)]. 

The question about thc salc of f o o d ~ s  to the settlers at Government 
controlled rates, which would involve a subsidy in-as-much-as the total over 
he& would not be covered by the sale ratc, was placed before the Danda- 
kwanya Development Authority in its 34th Mcetiag (Itcm No. 10 Part I 
of the Agenda) and the Authority recommended the diflcrencc between tbc 
cost price plus over heads and salc pricc fixed at the rates pnxrikd by 
the State Authorities. to be subsidid. A proposal has been rcccivd from 
the Dandakaranya Project Administration for sanction for the paymcnt of 
subsidy in the sale of consumer goods in Dandnkaranya. The proposal is 
under consideration. 

New Delhi; 
July 7, 1967. 

The Committee regret to notc that due to fixing the issuc ratc of the 
products witbout taking into account the indirect charges, the Fares! OrRmtLw- 
tion Scheme suffered a loss of Rs. 9.49 lakh\ during June, 1959 to March, 
1964. They desired that a proper assessment of thc working of thc Schzrmr 
should be undertaken md s l g ~  should bc taken to avoid such losses in 
future. 

[Serial No. 37 (P,irn 5 . 6 3 )  of  Appndix-SV to Sixty-wond Report 
(Third Lal. Srtbha)]. 

In tbc past, iswc r a w  d various articles supplied to thc otbcr Project 
departments wcrc fixed on the basis of royalty to bc wid and actual opera- 
h a 1  charges, without taking into account t hc indirect charges. 

3. The onf) vartabk factor i3 thc clcmcnt of ovchciut chnrg)es. Th: 
pmtagc af avcrlwad charm 8% rcvivd ymrly on thc bash uf ~ u r b  in 
cwanrtt.tion wvkb the rrnancial Advincr rud Chief Accounts OdJoclt md Ws 
h adoptad ia arriving at the i w c  mtea for all i w m  from the d m t  dwiag - 



4. The working of the scheme has since been reviewed, and steps have 
bctn taken to avoid losses in future by fixing the issue rates of the products 
taking into account thc indirect charges. 

5. The working of thc schcrnc during subsequent ycarc hm not resulted 
in any loss. 

New Dclhi; 
Scptcmixr 30, 1967. 

Recommendation 

'1 Ire Committee rcgrct to note that due to fixrnlr the iswc rdtc of the pro- 
ducts uithout taking into account the indirect charge\, the Forest Organimrion 
Schr~ntc- cuffcrcd n Inw of Rs. 9 49 lalihs during June, 1954, to March, 1964. 
TIC! d c k d  that a pmpcr a w x r n e n t  of the working of the Ssheme should 
hc undcrtakcn and s t e p  should bc taken to avoid such l o w \  In future. 

(%c.rl.ll Yo 3' r P,w.I 5 M) of Appc.ndi~-Xt' to S ~ r t j - q w n d  Report 
(Third Lol, 5abh.1) 2 

A c h n  taken 



karanya Project wcrc submitted to audit for votting in February, 1966 and 
September, 1967 rcspectivcly. Audit has intimated in August, 1968 thdt 
they do not agrcc with the assessment of thc Financial Adviscr and Chief 
Accounts Officcr. Dandakaranya Project. Financial Adviser and Qlief 
Account\ Officer has further explained his stnnd to Audit and so the mattcr 
is still under concideration. 

Recommendation 

Thc Committee desirc that early stcps should bc takcn to reconcile des- 
crep.?ncies and all efforts should bc made to rcidisc thc dues from the 
D:partments \vhich had bcen supplicd pootfs. 

{Scrial No. 38 (Para 5.67) of Appcndis-XV to Six[!.-scccwd Rcport 
(Third Lok Sabha) I. 

Action taken 

Action i \  bemg tahr'n to rcconcdc thc d~scrcp;~ncics. Inrtructrons have 
aho bcen issued to the diffcrcnt department\ for ncccpling the debits r a i d  
for supply of materials from the schemc. 

Irjew Dclhi. 
July 7, 1967. 

Further laformation 

Plew intimate thr precise prcqrcss mi& In thc rrconc11l;rtlon {I! dl\- 
crcpancies and in rcalising the valuc id \upplic\ rnaclc. 

A& taken 

Of the materials valuing Rs. 21.47 lakhs suppltcd to \ariou\ dcp;lrlnicnt~ 
to tbe end of March, 1964, an amount of Rs. 15.57 lakhs bas sin= bccn 
adjusted leaving a balance of Rs. 5.90 lakh only. In respect of limbcr 
wortb Rs. 13.63 lakhs shown ns supplied in the proforma wxounts, recon- 
ciliation has bcen completed to the extent of Rs. 13.19 lakhs. kavinb, it 

batansc of Rs. 0.44 l a b  oniy. The reconciliation of the balance amount 
is under progress with reference to the initial recards. 

2. The officers concerned have bcen asked to attend to ruconc~ir,rtion 
work personally and to send the accepted vouchers expctitiowl) f o r  ncccs. 
~ a r y  a~counts adjustments. 

New Delhi; 
23rd Ekctmber, 1968. 



Rceonunendr6bas 
The Committee regret to note that Government had to  suffer a loss of 

Rs. 6.22 l&hs from September, 1959 to March, 1964 on Industrial Schemes 
which were undertaken by the Dandakaranya Development Project to  train 
the displaced persons. 
fSerial No. 39 (Para 5.74) of Appendix XV to Sixty-sccond Report (Third 

Lok Sabha] 

Action taken 
Thc following s tep are k i n g  taken to minimiw the ]owes in worAm+ 

thcsc cent=\ :- 
( a )  Maximi4ng production. 
( b )  Ketfucing ovcrhcad charges ti) the rnmmunl 
f c  Procurcnlcnt of raw ~natcrial- at  thc c h e a p t  rate. 
( d )  P r t w i k n  of ;~dr.quatc ktor,tgc t . x i i i t i ~ c ,  to prevent dc.t2rmr,iticn 

of raw materials. 
(el Fun utilisation of electric p w r ,  uherc au i l abk .  
I f )  Clmurc of ccntrc, whtch arc ;ro\\1v uncconon~ical in working. 

( i )  P1caw furnish it note ~ndicating thc extent to shich I i n ~ e s  hasc 
k e n  curtailed in the working of each of the ~ndu.tri:rl u.hc.mc% 4nce April, 
10M. (year-wise). 

A rtatcnwnt \bowing the .~bs t r~c t  proforma ,icc:c.ounts of the Industrul 
Ccntrr\ in I).tncl;~har.m~.i fvr  thc !c:ir\ I V h J - 6 5  and lVfrS-b6 ic, appcndcd. 
Thc pro form;^ .tccounZc hw the !cart 19Wi-b'Z arid 1967-68 nrc king com- 
piled by the D.rnJ.~hnraa!.~ Projcut Acfnwwtration. 

The Authrity ckxirccl that the P r o j ~ t  .%Jn~tnhtmtton might appmnt 
o kcam t o  survey and review the cunrnt  u c d i n g  nt the Iduttrkl Units 
rw, that s comet cwlwathn af thcir perfermuncc might hr:tmt aui tS ic  
for future pbnaimg. A Tcam war arw>din& cmtituled in Scpknrkr. 
1967. l?w Dmdnknranya Dcwkylmcnt Aurhnrtty in its amring hcsJ In 
*ember, 1967 M r d  that ik T a m  shcwkl hc rmmtitutd, prefc~My 
inctudiqq an Expcn &awn f m  thc $malt Im~ustritt Sctticl, Imthtc. 



'ihc pogramme of work of the Industries Organisittion for the W o r w  
Season 1967-68 came up for consideration before tbe Dandakarnya Dew- 
lopaent Authority in in meeting held on 29th February, 1968. The 
Authority decided to discontinue most of the Industrial Schemes in 
Dandakaranya. In vicw of this decision, tbe Chairman, Dandakaranya 
Development Authority felt that fcconstitution of the Team to survey and 
review the working of the Industrinl Centres was not likely to xrve any 
usefur purpose. 

The follou ins Industrial Ccntrcs were sct up by thc D w J ~ h a r a i ~ j  a 
Development .4uthority from thc da t a  noted iipinht each for thc pupow 
of training the displaced prsons in variou\ trades and providing off-scaso~~ 
and suhsidiav cmployn~rnt to agricullurirt fiimilic< i ls n l w  [how P.1 
families who uerc unable to utilisc ;eapiculturc. ns il meam of thcir livcll- 
hood. 

S1. Name of thc Cemrc Darc of corn- R I  MARKS 
No. mmc. nnxnt _ - - - -  - - - - -  --- 

1 lndustnal Centre, & w o n  Scpt. I V 9  

4. Oil Extraction Centre, Amhiigud.i Ma?, 1')h' C l ~ d  on 3 1 .7.tJ ,% 
L r a R s l d  lo RLC tn 
t%brl~.in 65 

13. wuvmg Centre, Nruuinpur Marult 1% 
- 

2. Tk ' h v e  h h t r i a l  centrfl W C  nor cornrr~rcinl prt&-tius ccnrrrs 



3. Nevcrthekss, finahcia1 statements of inoomc and expenditure hava 
been prepad with a view to review the general working of these cent=. 

4. A sEatement is enclosed indicating in resptct of each centre, the 
capital investment, the direct running expenses, tbe valw of out-turn and 
Lhc excess of expenditure over income or the cxccss of income aver expew 
diture during the various financial years from their inception to end ot 
1965-66 (vide Annexure 'A'). 

5 .  As wuld bc s e m  from the working rcsuits, ;be total capital incst- 
mcnt on these ccntrcs to end of 1965-66 has k e n  Rs. 13.14 lakhs :- 

r'otal direct ntnning cxpcnw 
Value of outrum 

- -- - - - - --- -- - 
Capita! Dirccf run- Val* of 
i n -  ning exprn- outturn. 
rnent sci. - -  - - - -  - - _  -I_ 

6. Ewn ckwgh acading to rk n c ~ 0 . 3  set by thc Gowmmsnr d Iadjs 
in mpcul.t af Industrid ccntrcs hkMtcd to tnla craftsmen, the rxttqtm 
Wid only cover tbc cust price a( tbc raw matctiab wtwlly u 4  in h i t  
murubclum in mprct of the irr$usuial ccntm set up hy the W&;BIQE,~ 
bvcrOpnrat Authariry thc value d outtum crtcmjcd thr: rfirrc( cxpwcr 
to cprl of March, 1966, 



7. During 1965-66, the direct running expenses of all thc centres were 
Rs. 15.48 lakhs, wheceas the value of outturn was Rs. 18.14 lakhs. 

8. The centrc-wise details of cxpcnditurr during 1965-66 an: as 
f0Uows :- 

.- ----. -- - -*- - ---- 
Fh~ess of t hc 
value of out - 

Dirccl turn ovcr 
Si. ri~nn~ng valw of' the dircct 
No. 111dustr1,~l Crnt rr cxlmws outturn running ex- 

P-- 

2 .  Weaving Cc111rs. B~lrcgwn Jug;tr~~ d S:traiil- 
pur. 0 .2.: 0 3 4  0 I 1  

9. Thc excess of the value of outturn over the direct running expnx, 
(viz. Rs. 2.66 lakhs) almost covered the cstahlishment charges of ~hc 
Prow staff engaged in tbe various ccntrcs for thr purpac of imprtrting 
training supewision, watch and w a d  rtc. (Rs. 2.67 inkhsr 

Chicf Administrator. 
1 1 -4- 1 967 

Finutscitrl Ailviscr, 
Dandirkurany;t I k v .  Authority 









Rcco~~cadabion 
With regard to loss in the Oil Extraction Centre it was stated in evidence 

that there was considerabk time-lag between the time when seeds were 
purchased in 1961 and the time when oil was extracted between May, 
1962 and March, 1964 and thus the seeds got deteriorated. Out ot the 
total loss of Rs. 3.16 lakhs in this case, Rs. 1.67 lakhs could be attrih~~tcd 
to the deterioration of seeds and the low production of oil. 

[Serial No. 39 (Para 5.75) of Appendix X\: to Sixty-second Ropo~t 
(Third Lok Sabha)]. 

Rocommeadation 
The Committee feel concerned to note that 110 care was taken to utiliso 

seeds imme<iiutely after purchase and thosc were allowed to deteriorate 
resulting in a loss oi Rs. 1.67 lakhs. The Committee would like to know 
the resui'ts of the efforts made by the Dandakannya Development Authority 
in asking Orissrt State Electricity Board for charging for electricity on the 
basis of actual consumption. Another factor was charges for electricity of 
about Rs. 0.52 lakhs which had been taken into account whereas the 
actual consumption of electricity was worth Rs. 3,000/- only. There was 
some contract payment to Orissa State Electricity Board. 

[Serial No. 39 (Para 5.76) of Appendix-XV to Sixty-second Report 
(Third Lok Sabha)l. 

Actbn taken 
The final reply from Orissa Statc Ekctricity Board is yet to bc received. 

T k  matter is being pursued with the Orissa State Electricity Board. 
July 7, 1967. 

Recornmendatbm 
The Committee feel concerned to note that a number of irregularities 

had taken place in the purchasc of tractors. Thc Committee regret to 
note that the Dandakaranya Projcct Authorities did not follow the prcs- 
cribcd pooedure (tender system) in making thc purchases and dcprivcd 
Government of the benefit of competitive rates. 

[Serial No. 45 (Para 5.126) of Appendix S\ tcs Sixty-second Rcport 
(Third Lok Sabha) ] 

The Committee find from the note furnished by the Ministry (Appcndix 
XI) that the Chief Eagineer did not visit Calcutta in February, 1960 from 
th: inspection of trailers. He, however, sent a Technical Officer to con- 
tact the 6nn in question and this officer was in Calcutta from 18th 
Fcbntary, 1960 to 24th February, 1960. Secondly, order for 
the purchase of 28 HP and 14 HP tractors was placed with the 
firm by the Chief Eogineer without ascertaining suitability of thew tractors 
aad wfthovt having performance tcst. 

[Serial No. 46 (Para 5.127) of Appendix SV to Sixty-second Report 
(Third I.& Sabha)] 



From the evidence and from the notes submitted tbe Committee find 
that even before the Executive Committee meeting which was held on 18th 
March, 1960 the Chief Engineer had made up his mind to purchase thew 
smaller J3P tractors and indicated his mind also to the supp:iers. The 
reasons for the unusual interest shown by the Chief Engineer in regant 
to the purchase of 28 HP and 14 HP tractors from a particular firm arc 
not clear. They regret to note that such large purchaws of tracton were 
made without ascertaining their utility. 

[Serial No. 46 (Para 5.128) of Appendix XV to Six@-second Report 
(Third Lok Sabha) J 

The Committee are perturbed to find that when other firms did not 
give any tcchnicar details in their quotations, the D.D.A. did not ask them 
to furnish such details for 28 HP and 14 HP tractors for the sake of 
comparison but accepted the quotation given by a particular firm. 

[Scrial No. 17 (Para 5.129) of Appendix S V  to Sixty-second Report 
(Third Lok Sabha)] 

The Comrnittec do not find any justification for the purchase of these. 
tractors when their performance was doubtful in the trials made by the 
Project authorities and adverse reports werc also received from the Bhilai 
Steel Project. 

[Serial No. 47 (Para 5.130) of Appendix XV to Sixtysecond Report 
(Third Lok Sabha)] 

They arc also disappointed to find that inspite of dissatisfaction aad 
daub about busiwss with the firm, trailers were obtained from this firm 
again in 1961 and 1964 when thc quotations quoted by this firm were 
higher than otbers. 

[Serial No. 47 (Para 5.1 31 ) of Appcndix XV to Sixty-second Report 
(Third Lok Sabha)] 

The Committee also regret to note that the 10 percent balance amount 
was paid to this firm in March. 1962, cven though it came to the notice of 
the authorities of the Dandakaranya Project that there were some defects 
in the tractors. The balance of 10 per cent was released on the firm's 
assurance that all the tractors would be put on road. Inspite of this assurance 
thc Committee regret to note that the repairs to defective tractors were 
camed out in the CentMf Workshop of the Projwt instead of by the 
wpplier or at least at his cost. The fact that two tractors were off the 
mad for a long time and that they had k e n  c m n i b d i  and would have 
to bc written off and further that two more had been off the road for 
one year, does not spat& well of the quality of the tractom purchased by 
the D.D.A. The Committee desire that this case may be investigated in 
du!ail and nsponsibility tixed for various irregularities. 

(Serial No. 47 (Para 5.132) of Appendix XV to Sixty-secaad Repart 
(Third Ldr Sabha)] 



A Senior Oiticer of this Department has been deputed on 2-9-1967 
investigate in detail the entire transaction relating to the purchasc of the 
tractors by the Dmdakaranya Development Authority, fix responsibility for 
the irregularities pointed out by the Committee and suggest suitable procc 
Qrrt to prevent such irregularities in fututp. The PubKc Accounts Com- 
mittee will bc informed of the results of investigation. 

Further Information 
Pleaw furnish a copy of the report of the Officer who had been appoint- 

ed to investigate in detail the entire transaction relating tc the purchasc of 
the tractors by the Dandakaranya Development Authority dnd a statcrncnt 
showing recommendations and the main recommendation and action takcn 
thereon. 

Action taken 

The position of thc inquiry report w x  asccrtaincd from the Enquiry 
(Hticer. He has informed that the rtport would bc made nvailahlc in a 
month's time. Further action will bc taken on rcccipt of the report. 
New Delhi. 
3 r d  December. 1968. 

Recommendations 

The Cotnrnittce feel that thc Ministry of Mine4 and Metals haw not 
been abk to fully justify the necc5ity of continuing the schemc of railnr& 
search rnovemcnt of coal which ua4 started in 1061. In the writtcn rrotc 
(Appendix XU) fumi4hecl at thc in.;tancc of the Cornmittcc by the Ministry, 
one of the rcasons givcn for starting this schemc was thut hero was acute 
chortage of rail transport and by introducing this schemc they cxptdod 
to relieve the pressurc on raihays while maintaining a rcgulatcd supply of 
coal. 
IS!. Xa. 48 (para 6.14) of Appcndix XV to 62nd Report (3rd Lok 

Sabha)] 

The Ministry in their notc have givcn thc following justificolion for 
levy of the cxise duty a d  thc cess : 

"The trampon d coal by railcum-rrca route is more expcnsiw 
largely on account d highcr coastal shipping freight rates. It 
was, thcrcfm, felt that thc coal transpatod by tba Isre roob 
should be made available to the oonsumers a almost the same p h  
as corresponding grades of coal transported by all rail muk. 
This was sought to k achkvcd partly by reducing the d-hi@ 
rates for the rnavcment from Ben@/Bihar coal-fields to Calcutta 



port, partly by a small increase in the general rail freight nrtts fa 
coal and partly by means of a subsidy which was to be covered by 
levy of a further cess on coal". 

[St No. 48 (para 6.15) of Appendix XV to 62nd Report (3rd Lok Sabha)] 

The CommiUcc find, however, that the movement of cosll by railam- 
sen route did not materialise to the extent (2.03 million tannes annually) 
anticipated, but it declined in respect of coal supplied both to railways as 
well as to industrial consumers as Lhe years passed as will be evident from 
the following figures supplied by the Ministry in their note : 

(Figwes in million tonnes) _ _  --I--_-_- - - ----. -- -- _ _ _ _  __-- 

ISI. No. 48 (para 6.16) of Appcndix XC' to 62nd Repon (3rd Lok Sabha)j 

Ihe Cummittcc, notc with rrgrct that the Government had not cvlen in 
~ i q  onc )car uchicvcd the target of mowment of coal by nil-cum-sea 
routc (v i t .  2.03 nlillion tonnrs ) .  On thc other 11.md. the proceeds from 
subsid> W C I I ~  an lncreasmg from year to .war. I t  result& in a net surplus 
of stwut Ks. 2 crorcs from Ma!. 1961 to March. 1965, a d  yet they main- 
tained the Irvj at thc same r3tc years aftcr ?car. The Government did 
not ~:LIL'W the position also as they had an understanding with the shipping 
companies that thc schcmt wvould ~ \ o r k  for some years to come. 
[Sl. No. 48 (para ti. 17) of Appnclix S\' to b2nd Rcpon (3rd Lok Sabha)] 

?he Committee fccl that the Goicmmm should undertake a review ol 
rht: rhemc to sec ~ h e t h c r  it \\a\ dsirablc to continue the scheme sop 
f-r or whcthcr i t  nccded chanprl or moditicdtio~c. Sinoc, the obbt of 
levying thc additional excix dtttj tu m c r  thc element of subsidy pi+vn 
20 th* miwtrncnt of rnii-sum-sca routc. there is ;I prima facie case for 
ruit+ng thc rtnlotmt aC udditional cxcrse Jut!. The Cornmitt= waufJ iikc. 
to hl. itlft)mwd of tl~c actton taken in this repard. 



The scheme was intended to subsidise such movemcnt as took place, 
and it was estimated that the movement would be of the order of 2 miion 
tons. Some of the reasons for not achieving the target can be enumerated 
as follows :- 

( I )  Non-availability of adequate number of ships due to scrapping of 
a largc numbcr and non-replacement duc to shortage of forcign exchange, 
diversion of a large number of ships for bringing foodgrains ctc. 

( 2 )  Switching over of some of the industries from Coal to oil in South 
and West India; 

(3 ) Slow discharge of coal in somc of thc \\'cstern Port5 and Southcrn 
Pons namely Sikh.  Bhavnngar. Cochin and Cuddalorc ctc., 

(4)  Diversion of some of the ships to gcncral goods wlwn the Hail- 
ways reduced their quota 1 3 ~  sea-nlo\.cn~c.nt and actually p1:lnncd for not 
taking by sca-route an. coal under the Fourth Plan. 

As desired by thc Committcc. the wheme of subsidy Wits review4 on 
24-11-1966 at an Inter-Ministerial Mcctins wherein thr Ministries of 
Finance, Railways. Industry. Transport and Planning Commission and this 
Ministry participated. It was proposed hy thik Mtnistry that in view ul 
the progress already madc and the gradually improving rail capacity for 
movement of cool in the Western, Central and Southcrn Regions. incrcasc 
in thc production of coal in the outlying arccis and consequential decline in 
the movement of coal b j  the railcum-scs roulc. the schemc may bc dis- 
contioued with effcct from 1-4-1967. While this view was suppond hv 
the Ministries of Railways, Industry and Finance, the Ministry of Trans- 
port and Planning Commission felt that the s c b  should continue. It 
was felt by the latter p u p  that the coastal movement of coal was import- 
ant ia its own way and during difficult times af floods etc. even the Rnil- 
ways have bcen taking recoursc to coastal movement. With thc gradual 
rise in the rail freight from time to timc the gap betwen the rail and 
coastal freights has narrowed down and as such the incidence of the subsidy 
was correspondingly getting reduw-d. Whcn the Haldia Port comcs up. 
the coastal mvcment i s  likely to become oomparativcly morr cconamical 
and it may then not hc necessary to subsiiiac the coastal movemcnt. 
Further the Ministry of Transport had ordered in 1964 four caflkias in 
the hope that coastal movement for caal will stay over a period of ycan. 
It was, tbcrefore, felt that coastal mowmcnt should not k dcpmscd dl1 
MlCb time as Haldia Port was complelcd. 

The matter bas further been msidcrcd by Chwt. d it has bcca decided 
m that tbc question may further bc reviewad antcr a period of OW ycst 
md that meanwhile the w h m c  d a u b i y  ahouki continue. Tba qua+ 
tiaa of reducing tbc ratc of excise duty for Ibt lllovctmat of cod under the 



scheme and increasing correspondingly the rate of duty to meet the mcreas- 
ed liability of the Coal Board for assisting the collieries ctc. is under am- 
sideration of Government. The P.A.C. will be informed of the outunne 
in due course. 

New Delhi, 
6th Dec. 1967. 

Further Information 
It has been stated in the note 'The matter has further been considered 

by Government and it has been decided in that the question may further 
be reviewed after a period of one ycar and that meanwhile the scheme of 
subsidy should continue. The question of reducing the rate of excise duty 
for the movement of coal under the scheme and increasing correspondioelv 
the rate of duty to meet the incrcascd liability of the Coai Board for assist- 
ing thc coliieries ctc. is undcr consideration of Government'. 

Please intimate when 3 rcvicw of the schcmc of subsidy on movemen: 
of coal by rail-cum-sea routc is to bc taken up and whether any dccision 
If35 brcn taken on question of rcducing thc rate of excisc duty. 

(S. No. 48 Para 6.18) 
Reply by Government 

Govcrnmcnt have considered thc qucstion of continuance of the scheme 
and it has k c n  decided to continue the schemc for a further period of one 
year i.e. up to 31st March 1969. A further rcvicw is cxpected to be con- 
ducted bcforc the en3 of the current financial year. 
New Dclhi, 
ihe 21st Janunry 1967. 



CHAPTER V 
RECOMMEN DATlONS/OBSERVATIONS IN RESPECT OF WHICH 

GOVERNMENT HAVE FURNISHED INTERIM REPLIES 

The Committee regrct to note that a sum of Rs. 1.28 lakhs was h u d u -  
lently withdrawn from thc Bank in Dcccmbcr. 1964 by certain emplayecs 
of the Collcctorate in this case. Since the caw i~ sub-firdire the Commit- 
tee would not like to make comment at this stage. 

[Para 2.33-Pan St. h'u. I t A p p c n d i x  S V  to 62nd R e p r t  of the P.A.C. 
for the year 1966-67)1 

To ensurc that such a iapw dock not rccur. indructions have been issued 
on 2-9-1966. that ( i )  cach chcquc b o d  must bt. kept under lock and kc) 
in the personal custd!. of the Land Acquisition Collcclor and ( i i )  the 
chrques shall hc written both in ~ o r d k  and figures h) tlic Land Acyub- 
tion CoHcctcv in hi% own hand3. Thr casr is still sub judicc. It ma!. 
howzvcr, be mcntioned that no official of the Land Acquisition Colkctt* 
rate is involved in the criminal proceedings. A prcliminnry inquiry to f i x  
responsibilit! had heen ordered. It ha\. howcvcr. k e n  dcfcrrcd on thc 
advice of rhc Chicf Public Prowcutor, as hc did not wish to face the 
possibilit! d etidencc rccordcri during thr ~nqt~ir! hcing at variancc with 
the evidencc in the court. Explanation of the Land Acquisition Collector 
concerned ha\ bccn obtaincd and is being cxamincd. Howevcr. it is ckar 
that the fraud could havc k e n  prcvcntcd ;~nd ilt l a s t  dctc~ted earlier if 
h nxonc:liation of the accounts had rcgularl bccn done as prescribed 
For this the then PIccountant cannot hc abwlvcd and the Accountant Gcne- 
ral, Central Rcvcnuc\. hiis k e n  nmcci for tlrscipliniq ;iction against 
h m .  

Thc Ccmrnittcc arc. houwor. fcft wtih an unronunnte imprcs4un that 
thc unsa~isfactor~ statc af i~c:counL\ in Delhi Administration had atrrady 
i~swmed serious proportions and rcquircs irnmcdiatc drasric rcmcdul mc.1- 
*,ura. In anothcr c;~\e, in the Depstnment of Animal Husbandry (pan1 
47 of Aud~t Report (Civil) 1'966, para\ 2.15 t r )  9.10 of thcir 59th Report 
1966-67) mis-appropriathn 01 Chvcrnmentr nw,ncy aggregating Rs. 86,590 
during tbe period June, 1962 to Scptcmber, 1964 took place. That cm- 
h ~ d - n t  wa$ a l w  facilitarcd primarily duz: to the nonabwrvancc of thc 

y:r 



various chccks prcscribcd in thc Ceatral -1 rcasury Kulcs. The Commilkr 
lakc a very scrious view of the nun-obacrvanczs of the prescribed financial 
rules by the Drawiag and Disbursing Officcrs of the Delhi Adminlstra- .. 
tion. us it i \  this failure on their part that often lcads to cmberzlement of 
Govcrnnicnt monq (Para 2.33-Part Sl. NO. I L A p p c n d i x  S V  to the 
02nd Kcport ot t h ~  I',lC' tor thc >"ir 19th-07 ) .  



disbursement of amounts drawn on bills and maintenance of cash books, 
etc. have been laid down. The imperative need for the observanoe of 
Financial Rules has again been reiterated in thc Chief Socntary's D.O. 
No. OSD:'Accts, 4-66/67/355 dated 27-3- 1967. wherein the Heads of 
Oftices haw bccn reminded of their direct responsibility in this regard. 

The Committee would also likc to be informed of the 
results of the efforts initiated in this case to make good the loss from the 
bank which honoured these forged cheques. 
para 2.36 Part SI. 14-Appcndix XV to 62nd Rcpon of thr P.A.C. for 

the year 1966-671 

The bank with whom thc matter was tiihen up did not own responsi- 
bility. Advice of the Judicial Department was obtained and on their advicc 
a formal notice under Section 80 was given to the bank to which they 
have replied disowning rcsponsibility. Funhcr action in thc matter would 
only be taken aftcr the rcsulr of thc crin~inal caw is known. Final rcply 
in this regard will be furnished to thc Public Accounts Committce in duc 
course. 

The Committee are surprised to obscrvc that the Political Suffcrcn 
Relief Committee had k e n  composed mainly of members belonging to one 
political party only. Thcy fcel that it would be in the fitness of things if 
tbe character of the Committee is made more broad-based and rcprwntu- 
the. 
[SI. No. 19 Appendix XV to 62nd Report of thL. P.A.C. for the year 

1 966-67 J 

The Committee has been reconstituted vide Ddhi Administration's Noti- 
hation No. F.6(14),'66-CN, dated 19-9-1966. and it now comprises rc- 
preseotatives of various shadcs of political opinion. 

Recwureabrdkb 
2.44. Thc Committee regret to note that inapitc of this heavy loss in 

&is case no action was taken to ebquuc into md fix responsibility L this 
case. Tbey hope that an enquiry into this case woufd k made DOW and 
rrtba taken a p b t  those found mponubk for thb laas. 
[St. No. 15. Appendix XV, Para No. 2.44 ot Sixty-rcoond Rcgotf PpM& 

\ Accounts Comminecc-Third Lok Wll) 



The Committee consider it most unfortunate that tbc Adminirtrdtiaa 
should have taken a long time of about 20 months to come to a decision 
to refer the case to S.P.E. for investigation. Such a p a t  lag of tiam 
between the commission of default and tbe investigation is bound to h.lrapsr 
seriously the probe and the subsequent follow up adion, Tbe Ctmm&ee 
hope that the S.P.E. will be able to finalise its fiDdings withorrt bw d 
further time. 
[SI. No. 18, Appendix XV, Para 2.60 of 62nd Report--Th'i Lolt SIW] 

The observatioas of the Committee in the above para have been t ~ W d  
for future guidance. 

The S.P.E., ShiUong have since mmpktad iweStigatioa m t8c aw . . and furnished their report, fecomaDending -8 rction ripinrt tb 
official involvcd and black-listing of tbe firms amcenre& 'Ibe P A C  
win be informed of the ha1 mults in due awrt. 



have o m  their defence. The last hearing of the was held in  omb bay 
ftom 28th to 30th August, 1968. Further hearing is expected shortly. 

5.46. The Committee find that out of 29 cases of suspected fraud involv- 
4ng an amount of Rs. 1,2 1,364 handed over to S.P.E., only in five cases 
prowcution could be launched while in 12 cases departmental actions have 
been suggested for want of adequate evidence. In the remaining 12 cases 
also departmental enquiry was being held. Not only that the administrative 
mechiaery in Sriganganagnr was inefficient and their activities wcre not free 
&om doubts but the supervision of this Centre by the Regional Settbnrwt 
Commissioner was also superficial and ineffective and as a result of all these 
thc delinquent of6cials at Sriganganagar Centre were enabled to pcrpetuatr 
this fraud. It is indeed distressing to note that the Regional Scttlement 
CommiSSiOELer could come to know about all the cases only through a 
pseudonymous complaint in November, 1964, stating that Sanads were issued 
withut racovery of full values of agricultural land, ,and it was only when 
nearly seven months bsd elapsed that an enquiry wits actually instituted. 

5.47. The Committee are also disappointed to find that even wtren the 
delinquent oikials had removed records from the files to cover up their own 
guilt, no investigalion appears to have been made to enquire about that and 
no chargm wen f r d  till July, 1966. The very fact that the returns wcre 
not being submitted in time by the Sfiganganagar Olke, despite mEnindars, 
should have alerted tbc Regional office, Jaipur to take immdiate action for 
better sPpesvision but the Committee regret to find that the Rcglonal ORh 
faiW to rise to tbe occasion. The Office of the Chitf Settkmcnt Chmnh- 
sioaw, New DeIhi too played a passive role and even though copibs of thc 
reminds were forwardad to his o f b ,  adequate timely action was not tlrben 
to look imto tbe failure of the h n a @ g  Ofljcer, Srigaogan~r to htnrish 
these rehuns. 

5.48. Even when the S.P.E. report was available with tbc Rsgioaral 
Sattleaom;t- 

. . for depertmbotrl rrdkn on 2nd Novcmbor, 1965, 
deputmcnt initiated the enquiry only in Jdy, 1966 LC., after about 8 

m e .  Inabortfurnbhd tothcCommi~tae (Appendb:IX),thaMlaIstry 
baw stated that bdon starting dqmtmmtal eaqUj, it was caarlderrd 
namury a, scan all tbe fiw thousand aad odd case6 in which sPnrdr hd 
baa hued SO that oonctrtad aaion might bt taken sim-ly in m p c t  
of dl thr csocs. Thc Commit.tac haw also barn informed that dcpcvtmcntrl 
practadinlp have siacc krea bdtutad. 



Commissioner's O!Rcc/Regionat Settlement Comrrmijsioaer's ofl6fe and tbe 
subordinate o h  so that similar cases do not recur in future. They would 
like the Ministry to examine in the light of the experience gained from all 
tbeae cases, to provide suitable checks in the admiaistrative procedure 
whereby the chances of repetition of similar cases are eliminated a1tog;rtther. 
The Committee desire that the Mmistry in consultation with Audit sbonld 
evolve a procedure whereby the furnishing of monthly returns is not allowed 
to remain outstanding for a long timc. They would also like to be informEd 
of the action taken in regard to all cases of fraud detected and the action 
taken against the delinquent officials. 
[Serial No. 35 (5.46, 5.47, 5.48, 5.49) of Appendix XV of 62nd Report 

of thc Public Accounts Committee (Third Lok Sabhal]. 

5.46, 29 c w s  came to light in which sands had been issued witbout 
recovering full cost of land on the basis of forged challans, involving an 
amount of Rs. 1,21,364. Out of the above 29 cases 17 cases went refentd 
to the S.P.E. who had registered 5 cases with them and returned the remain- 
ing 12 cases to the RSC Jaipur for departmental enquiry as the S.P.E. was 
of the opinion that since in some of the cases it was not possible to collect 
suficient evidence to warrant a successful prosecution in the Cowt of law 
and thc two accused persons are common in all these cases and already four 
congnizable offences against them are pending trial in the court in which it 
is reasonably presumed that these accused penoas would get s u W i t  punish- 
ment, taking up more cases on more or less identical facts against the staw 
set of accused persons would not serve any uscful purpose. In view of tbe 
above opiaioa of the S.P.E. the remaining 12 cases were not referred to tht 
S.P.E. as thcy were also identical in nature having the same set of accused 
persons and the cvicicncc in these cases was also not sufficient. .Cimnha- 
ntously tbe pace of scanning of about five thousand sand c a ~ s  was aceeb. 
rated with a view to h d  out and collcct aU cases of suspcctcd fraud so tb t  
a conccrtcd action might be taken at one h e .  It was in itself aa up hill 
task which took a considerable time as the scanning work continued till tk 
second week of July, 1966. 

5.47. In November 1964 a complaint was received in which it as 
alleged that sands were issued on tbc W s  of fa* cbnnurs witbut 
mwry of full price of lmd inconnivance with the bfl&C.iP1S of tbt OabD d 
Sattbment Of'scws Srigangamgar. Tbwe were 5200 cams in wbich stards 
had bcesr fsnrad to thc allonce of evscuce land in srilprlgmypr. 29 caws 
came to l$&t in whicb sanads had been issued without raoavmiag hll owt 
ofludanthcborrlsotf~chanans. Outofth:29crseg17~'lrranrr 
dcrred to tba S.P.E. fa mvcstigadoas who hsd rcghtared 5 cases wi!b tbwa 
and returned the remraiDiDgC 12 cases to the Rcgioaal Sttthwlu C- 



Jaipu for dGpertmurtal enquiry as the S.P.E. wm d the opiaion thrt since 
in some of the cases it was not passibla to oodbct d k h t  o v h m  te 
warrant a successful prosecution in the Court af law md the ddhqmt of5- 
ciais would get sdicient punishment in the amcs already pending trhl 
against them. The 5200 cases had to be scanned with a v i m  to fhnd out 
and'collact aII the cases of suspected fraud so that a conartcd action Qisht 
be taken at m e  time, which took a considerable time as the scrnnfng wwk 
contiuued till the second week of July 1966. 

After receipt of a cop) of the Pay and Accounts Officer's letter bearing 
No. RVI/Raj/Receipt/58-59-59A, dated the 18th April, 1963, addressed 
to tbc Accounts Oflicer of thc Regional Settlement Commissioner, Jaipur no 
complaint on the subject was received by the Chief Settlement Commissioner 
up tiU 1841966. On receipt of copy of the letter, dated 1841963 the 
Chief Settlement Commissioner himself addressed a D.O. ktter to the 
Regional Settlement Commissioner on 265-1963 emphasising the urgency d 
the matter and calling for the explanation of the Managing Oflictr for the 
serious lapses on his part in not complying with the instructions. ' h e  matter 
was pursued till December 1963 when the Rcpional Settlement Commissioner 
vidr his D.O. letter dated 9/lO-l2- 1963 forwarded the explauation of the 
Manraging Officer to Chief Settlement Commissioner's ofacc w W m  Ihc 
Maoaging Officer had statmi that his staff deputed for reconchtion work 
was busy in connection with the recovery work and as such thirr iOnn d work 
ncmained unstttaded. Honcver, the staff was warned by him to be more 
carrful in future. He, further stated that the returns wen naw being s a t  
to tbc Pay a d  Accounts OBiotr regularly. Tbc Rtgioaal Scttlcm~at Com- 
l16sshm coasldering the explanation satisfactory racommuKkd that the 
matter may be dropped. The case was closed d i a g l y .  

As k z d y  stated, after the aforesaid D.O. k&n. dated 18-4-1963 (bc 
Pay rrnd Acoounts Offica complained to Cbid Scttlemat Commlssioacr 
adja aafy in April 1966 LC., after a lapsc of 3 ycars about tbe WQ-submis- 
sion of rmms for the period 12/58 to 6/62 a d  2/63 m respect d Maqp 
iqg O E k r  -. Tht said ktter waq deait with pmnptly ud the 
R&od S d m m t  COmmISsioaer, Jaipur was asked to get the rub- 
af tbe raquisite d~temeats expedited undcr intimation to the Pay and Aocouotir 
Ollieer. Latw Ibc Pay and Accounts <)fBccr htbtd vidc hk U.O. aaca 
No. Cent(R)/2(21)/KwO-2199, dated 1-8-1966 that drt rtooearmtr ftam 
tber year 1964 were king Fbceived by them tcpkfy. 



5.48. Tbe S.P.E., completed investipntjnn in tbc 5 carer nlcrmd to lbsnr 
and decided to file a charge sheet to prosecute two Iawar Dfvidon Chln ot 
She d c e  of the Regional SeWement Commisoionet* Jaipm* .ad abo c k h d  
the Regional Settlement Commissioner to issue sandion otda mrdtr Sscrioa 
6(1) (c )  of the Prevention of Corruption Act 11 of 1947 for tbe pnmmtbn 
uf thc said f i i a l s .  The same was issued by the Regional Sdtlaneat Ca& 
missioner on 16-10-1965 and the officiis concerned were sntpended an 
31 -5-1965. The S.P.E. also recommended Departmental Emcruiry agahst 
the delinquent officials. Sicc in a large number of these cases it 
difficult to contact the concerned parties who had shifted from the'm prcvioPs 
adclrcsscs and due to very poor communications in Sriganganagar Diett pra- 
liminary investigations which were nccessar) to establish prima focic casm, 
also took a considerable time. However &panmental action was started in 
April, 1966 when explanatioas of the delinquent officials were calkd in 
cases in which investigations were completed. Subseq~en*, drecb; 
wcre i.~sued to thc officials under the C.C.S. (CCA) Rub,  1965. 

2, The scrutiny of these cases showed that the Managing Olf5ca wbo 
had becn attesting various entries m the Ledger Account of the rDotbes 
concerned and also sanads might not be justiiiabiy liable for a c h i d  
offcnct, yet he could be chargad with negligence in tbe discharg of bis dotics. 
The S.P.E. advised that the then Managing 086ar had been cited as tn 
important witness in the cases pending trial in the court and on tbe f i d h -  
tion of these cases, judgment of the court, could be expected to briag mt 
a morr: clear picture of the whole matter ;md in the light d th: ssrme, it 
wouki k advisaMe to take further action, if any. However, tht d d q  in 
tal,ing departmental action against the then Managing O f b r ,  caold m DO 
way affect the merits of thc case against him, if any. The depglrtmewl stioo 
against the thcn Managing Olfiar was stayed till his exarainatioa is over in 
the cases which were pending in the Caurt. 

5.49. With a view to obviating this type of ma1 practicx, co&ka&d 
instructions were issued to ail Regional Scttlcmcnt C- by Itb;lB 
o f b  vidr D.O. kUer No. SO(27) /BdtIA/65, dated 8-9-1965 that prapcr 
reconciliation of the poprty  Cash Book with the Tressury s4ould k: mdt 
monthly aad thc fact recorded in the Cash Book. In or&r to avoid tba rhk 
of forged challans transfer documents should not bc Ipsped ua)css it was 
verified from tbe treasury that tk amount of the Trraswp bul 
aotunny been received. It was also mentioned in tbe sdd ccrammticdion 
that whik completing thc: work of vcrificatioa and mmdmhm .. . of tbc 
dcpadts, it ehouM be sccn wbctbcr tbt Cash statcd tohrPebemsmtdo@w 
treasury as pcr Cash Book from timc to timc was ~~ tkpoded h o  
btrcasury .  n#saidprocedurcwasintrodUCCdincr#xPltPtian~tb8 
Aocwramt Ocwnl, Commucc, Works B Misc., New DdU 

A rrpbdat audit party of the Accountant Otaenl, C3rrmn#rPc, Wdhr 
~ * m r c b p u c a d t o t h a d s o o a t t b e H . a n g C i a g o B [ i e Q ~ i  



D#xnaber, 1966 to have an on-the-spot tcst check of the records of that 
aflSce to examine the matter further. According to the findings of tht 
Inspecting Officer, it was the non-maintenance of the records properly whfch 
facilitated the fraud. Certain other irregularities were &a pointed out by 
the Special Audit Party. A special cell under the charge of an Acco~nt~ 
m c e r  has been created for the authentication of records and remedying all 
types of defects pointed out either by the Accountant General, Commerce, 
Works & Mix.  or by Joint Chief Settlement Comrnissioner/Chicf Settlement 
Commissioner and Lntemal Audit Party of the Deptt. The progfess of the 
cell is being watching by the Chief Scttlemcnt Commissioner's office through 
a monthly progress report prescribed for thc purpose. After the completion 
of the records, the Accountant General will bc requested to conduct the 
inspection of the records of the office of the Managing Otlicer. Sriganganagar. 

The matter was also discussed in thc Regional Settlement Commissioners 
conference held on 6th and 7th January, 1967 wherc the Pay and Accounts 
CHker was also present. In accordance a ~ t h  para 5 of the erstwhile Ministry 
of Rebabiiitation letter No. 2/24/55(SII)SA, dated 11-7-1956 the Pay and 
Accounts OIficcr was required to check tbe figurcs shown in the nscwtbfy 
statements reccived from the Regional Settlemeat C d i o n c r s  with these 
shown in the treasuq receipt received from thc various Managing Of&xrs 
with the sale account and the monthly statements of rent realizations and 
in case of difterence, he was required to take up the matter with the Regional 
Sett)ement Commissioners or the Managing Officers as tbe case m y  be. 
The Pay and Accounts Officer stated that here was no proper IyJkmatic 
record being maintained in his office regularly and that with a vicw to 
watching the proper submission of the statements in respect of deposits af 
money realised on account of rent, sale proceeds etc. of pool properties, he 
had issued an otlfice order No. Cent/(R)/67, dated 5-1-1967. It will be 
observed that the Pay and Accounts 085icer has issued strict insbuctioar to 
the &:act that w k c  the deposit statements are not received from the 
Managing Officers by the lOth of the month following thc month to wbich 
they relate and hwn the Regional Settlement Commfssioners by the 5th d 
tbe month followii the month to which tbey r e W  the m4ter wiU be reported 
to the colreraed authorities and punrutd vigolously till tbc waidng state- 
mats are actually received. If Lhcre is a0   tis sf act my fcspomc by tba 
M;loagfng Officrrs/Rcgional Settkmcnt Comminloncrs cooccnred within a 
ns~onaMe period ray two moathr, the matter will k: brPugbt to tbc ooQicc 
of bigher authorities i.e., Rcghd Settlement Commbsi~t#rs cooccrned urd 
Chid Sdtlcmnt Commroswwtr d m M W a U y .  . . 



oLfia8 aad copies of their inspection notes are requind to be scnt to Chtral 
086ce with a view to d i v i n g  effective coordination betwan RcgSrnarrl 
Wtlement Commissioners and Central Off&. 

The Departmental enquiry against both Lower Divisii Ckrlts (mder 
rwpwsion) under the CCS(CCA) Rules, 1965 is in progress. Tk SPperin- 
Lcndcnt of Police, S.P.E. Jaipur informed the Regional Settlement Conmais- 
rimer, Jaipur that certain important witnesses were common to both the 
prollacution evidence in the court of law, as well as in tbe DcpertmenEPl 
Wuiry  against the said two officials. The Statements of such witaesses 
recorded during the course of departmental enquiry would be relevant for 
(bc purpose of tbe trial as well. The S.P.E. was of the opinioa that such 
statements already recorded. by thc Investigating Oftiax of the S.PX. shcmld 
be in conformity with these representing the true state of affairs .ad tbpt 
any discrepancy now would r d t  in complications at later stage. He rddad 
tbat as a matter of abundant caution, it would be advisable to d.y tbt 
departmental enquiry till the pending trial in the court was fin- tbartgb 
hc felt that the trial would end in coovictim, lookiag to tbe d t ~ m  chrrgs 
against these two suspect officials. The SPB., bad further suggertsd to the 
Regional Settlement Commissioner, Jaipur that they had no obpction to tbb 
reinstatement of these two accused persons now uader sapcmho, .ed pkl 
in two different places far away from Snganganagar. 

It has since been docid& in consultation ~ ~ t h  the Ministry of Hac 
Aflain that the Departmcnt.1 Eoquiry Pgainst the two dl6dah, n\.p bt )CLIP 
pending till the court trial is over as the basic charges both in the court rs 
wdl as m the de~attmental enquiry were the same. However, tbcg w nat 
bemg reinstated. 

Pkase intimate tbc present positioa rcgardmg tbc crimid a d  dir- 
ciplinary proudin@ =&st tbe officials caacuasd. 

(62nd Report, Third Lok Sabha) 



d bc expected to bring out cleam and surer picture of the whale mat&r 
u d i n ~ ~ t o f t h c s a m e , f u r t h e r ~ ~ t i o n , i f a n y , ~ o d v i P o M c ,  
arouLi be taken. Tbc Asstt. SeEtlwnem CommisaiOaer LC., Ja;ipu hu been 
pursuing tbe matter closely witb the S.P.E. and the latest nport says that 
the case is still peading in the court. The two ofticiala; involved in the case 
havc filed revision petition in the H i  Court of Rajardhan vide Mk. Crimi- 
nal Revision No. 185/68 in the k t  week d June, 1968, on a point of 
production of rrcords. Tbc High Court bas stayed further p.oceadinlp in 
the case. As to the progress made in the trial court, two defence wibmam 
are stin to be examined, before hearing of arguments and the judgement of 
the court. The final position in this conncctian will be submitted as soon 
as tbe case is decided by the court. 
New Delhi, 
Dated : 24th Dec., 1968. 

Tbe Committee feel concerned to note that no care was taken to utilncl 
seeds immediately after purchase aad thost were albwed to deteriorate 
nsultiag in a loss of Rs. 1.67 l a b .  Thc Committee would like to know 
thc rtnrlts of the efforts made by the Dandakaranya Develqmwot Authority 
in asking Orissa State ELactricity Board for charging for elcdricity on tbe 
baris of actual consumption. Another factor was c- for ekdricity of 
about Rs. 0.52 lakb which had hcen taken into &ccount whmas thc 
ac4.d amsumption of ekctricity was worth Rs. 3,000 only. llwrc was 
ranre coahsct payment to Orissa State Electricity Board. 
Wal No. 39 (Para 5.76) of Appendix-XV to Sixtydecdctd Rcpott 

(Third Luk Sabha)] 



2. The Oritma State EIectricity Board has been moved fa cbargiag tbc 
acftral mmmpthi of electricity as against tbe contract rates as per the 
agncmmt. This matter is under consi&ration of the Electric'i Board 

FldwT Iafonsrrdioa 
Please state the outcome of corrcspon&nce with the Orissa State Edeari- 

city Bovd about cbarging for electricity on the basis of actual coosump- 
t h  may dm be intimated. 

A* mmm 
Tbe Orissa State Ekctricity Board informed Dandakaranya Development 

Authority in July, 1967 that they were willing to considtr tbe ques t  for 
muiawing tbt charges payable. Tbey had, accordingly, decided to cbarp a 
minimum of 15% of tk cost incurred by them. 

Since, bowtvtr, tbc Public Accounts Committee had fcc~mmtadcd pay- 
ment on actual amsumption basis, Daadakaranya OevelopncM A a b i q  
dsdQd to ascertain from tbe Orissa State Electricity Board tbe actual 
amaunt of building agreed to by tbem on the basis of 1 5 8  of tbc QStal 
Cost. This wwW sbow the difference between tbe charges naw payable 
and tbc actual colwumpion. 

The Board has, hinwcvtx, not 3et intimated the capital cost &spite 
ranindcrs. Thc mancr i5 king persucd, 
New Dclhi; 
23rd Dcccmbtr, 1968. 

Tbt Committee note with regret tbat in this case a number of imgdwi- 
6m bd been committed namciy :-- 

( i )  Contracts wm cntcrrd into by a Dimtor (Stores Rucbc)  
with bad finns witbout the appoval of Gcnrunmcnt. 



(iv) The supplies received werc not certifrad either by the suppliam 
or the receiving officers as manufactured by the stPnhatd manu- 
facturers (Prices of spare parts were to be paid for accmhg 
to the standard manufacturers' price .lists). 

(v) According to the Worh Manager of the Central Workshop tbe 
terms and conditions of the rate contracts were vague and that 
it was, therefore, not possibk to insist on the genuine parts 
manufactured by thc original manufacturers. 

(vi) Except in respect o f  springs. samples were not dram from 
the supplies and got tc'std in exercisc of the rights reserved in 
the contract\. 

[Serial No. 42-(Para No. 5.95 1 of Appendii---.\ \' to Sixtyxcond Report 
(Third Loli Sabha) 1 

A drcular has nov. hen issued on 15-7-1967 to all indenting &rs 
prohibiting the cxecutio~i of local rate contracts. 

2. Action for the recovery of the over-payments noticed by Audit in 
June, 1963 will be taken on return of the filet concerned from the Spacial 
Police Establishment. 
New Delhi, 
scpttmber 30, 1967. 

Tbe Committee take a serious view of the lapses and irngularitka com- 
mittad in the purchase of sparc parts. Thcy desire that early a c h  rboold 
be taken against those who are found guilty. They abo desk that elim 
sboaM be made to mover the amount of Rs. 34,397 paid in exam on 
ole prrchase of w= parts. 
[Serial No. 42 (Para 5.96) of Appendix XV to Sixtyatcond Report (Third 

Lok SnWa)] 
Adomlbkra 

OI the four cases, which werc being investigattd by the Ccotrnl Vigi- 
laaa Commission, one bas been clod, as no action is caM for aguin6S 
a q  a&m involved in tbc case. In another, tbe Central VlsiJIplCC 
midm bPI advised that no action beyond admjnisterhng a caution to Ibs 
odbaamccmdbcalkdfor. Ibecr~ebriaoebaendbpasddby 

1 .  . a caution to tbe ofscsr. In tbc third case, the C h t d  W@- 
h~% Cbumbibn hu mtimated thrt tbe report doar ool mrke out ~i lob 
forariminrl 

th6mocuwdOfljQCt. Inrbefowrthcue,rraportfnrmtbeSgscirl~ 
~ b s t i u m d t s d  



On compSction of the investigation by the Special Pdice EstaMishmtntc 
tbe question of Fecovery of the amount paid in cxce~s on the purchase of 
the spare p r t s  from the outstanding bills of the suppliers will be taken. 
New Delhi 
July 7, 1967. 

(i) It has been stated in the Ministry's note "In the third case, the 
Ccntral Vigilance Commission has intimated that the report does not make 
out a case for crimind prosecution. Further clarification has been sought 
from Central Vigil- Commission whether any departmental action is 
called for against the accused officer. In the Fourth case. a report from 
the Special Policc Establishment is still awaited." 

Please indicate the departmental action taken in the third case ;ind the 
outcomc of investigation in the Fourth case. 

(ii) It has been furtber stated "On completion of the investigation by 
the Spacial Police Btablishment, the question of recovery of the amount 
paid in excess on the purchase of the spare parts from the outstanding bills 
of the suppliers will be taken*'. 

Plcase indicate the progress made in recovery of ovcr-paywnts to 
suppliers. 

In tbe third case, the Central Vigilance Cornmi- were cmdteri 
wbethcr any departmental action was called for against the ofliicers involved. 
The Commission adviatd that on tbt merits of the case. no action was 
calbd for agaimt any of the suspect officers involved in the case. 

In the Fourth case, tbe Special Policc Establishment were of the view 
that tberc was no p r i m  facfe case for oorut trial made out against tbb 
iaamd pmns and that tbc commiuiorrs and ommissions &me by the Tr~rt 
port 0 8 6 a r  justify for taking suitabla depcrrtmcntal action. On a xeferrocc, 
the Central Vigilance Cbmmbion advised that no action - neeemmy 
agriDst any of tbc suspms. 



of tbe ftms will be finalistd to effect recovery of overpayments, if any, 
made to them. 

Tbe Committee regret to note that the Dandakaranya Development 
Project had to incur an avoidable expenditure of Rs. 43.797 on paymcnt 
of electric chargies to Orissa State Electricity Board. It is rather surpris- 
ing to note that Dandakaranya Development Authority were not conver- 
sant with the technicalities of the contract which they entercd into with 
the Orissa State Electricity Board. The Committee feel that bcfon: signing 
the contract tbc Chief Administrator should have properly cunniincd thc 
financial implications of the contract. 
[Serial No. 43-(Para 5.100) Appendix-XV to Six[)-~ccund Report 

(Third Lok Sabha)] 

Actios taken 
Noted for future guidance. 

2. 7 k  Orissa State Electricity Board has been nloved tor chargin? thc 
actual coclsumption of electricity a. against thc contrict ratcs ;I. pr the 
agreement. This matter is under consideration of the Electricity Roard. 
New Delhi; 
July 7, 1967. 

April 28, 1969. 
Yajoakllro 8, 1891 (W) 



Do. 

Do. 

Do. 



I .9 Home .4ffdirs 

1.21 Rehabilitation 

The Committee feel that the pro- 
gress in locating the drnails of 
outstanding balances of sww& 
in rcspact of which moaby 
has bcen deposit& Mlh 
thc Land Acquisition Callc- 
ctoratc, Dclhi I w s  bccn 
slow. A special cell was crcatcd 
for this purpose. Thc e l l  
has heen able to collccr dctaila 
in mpm of d c p i t  rmunt- 
ing to Rs. 81 lakhs, out of thc 
unccmnected balance of Rs. 84 
I.lrbr. but payments to tho 
wits i s  still to bc m d c  in 
rrrpct of deposits nm<unrin~. 
to Rs.23 lakhs. The Cornmirtoc 

note thnt instructions bave 
since baar issued for cnsurinz 
that compmtion IS rc@dwly 
and promplly drsbuncd. Tim 
h o p  that these instrwtiono 
will be strtctly follcacd and 
that the backlog of pcndbg 

T b  Committee J c w c  l h t t  r t r p  
Jbould be takm to msurc thnt 
the proforma m o n t s  of the 
Forest OrpnUrtion Sdror 
an complied in thc prm 
form expeditiously in consulla- 
tion witb Audit. Thc inform- 
ation now awilablc indkatrs 
thrt tbc shcmc incuncd a 101h 
of Rr 1632 Iakhs upto end 
of March, 1966. Thc rcastvu 
for tbcre l m  should k 6ybtr- 
muically analywd and mcuum 
taken to mrdc tbe o&u- 
tion at k u ~  'break am'. 



Do. 

Do. 

The Committee .re c - ~ d  to 
notc that the cumulatiw las 
sutfered by Go-t on 
the working of the I n d d  
Schema run by tbc DmdaLP1.- 
nys Development Project for 
training displaced persons in- 
c - d  from Rs. 6-22 laUm 
as at the end of March, 1%4 
to Rs. 35 -60 Iakhs as at thc 
end of Much, 1966. 'Ibc 
CoPDlrdttee note thnl out of 
13 rhana start4 by tbc 
Pro* 3 shema ( d u d i n g  
Oil Extra Cenm. Ambeudc, 
which had cootributcd ta 



I .JJ Mines and Mctaly 

EnquiryOfBccrhadaotrubmte 
tod his Raport till December. 
1968 i.e. even dker a l a p ~  
of 14 Thc Corn- 
mince would like to imprssr 
on the Dcprrulnmt of Rehabiti- 
tition the need for expcditiou, 
investigation of such we8 as 
dclay will defeat the very pur- 
pose of the investigations. Tba 
Committee dcrire that thc in- 
vestigation of this C ~ M  should 
be completed quickly and ac- 
tion taken against the rfficcn 
found responsible for the vari- 
ous ~rrcgularitics. 

The Ccmmittec would like 
to win: out that the SC~CKIC 
clf subs id id  movement of 
coal by rail-cam-sea route was 
atriginally introduced in order 
to r m w c  didBculties in trams 
port rf coal ariring out of 
shortage of mil capacity. Mc 
Committee haw pointed our in 
heir  22nd Repon (Fouftb Id 
SBbha) that arbrt.athllwplub 
ap tc i t  y exists ia tbe*Raihys 
due to the b a v y  ovor 
Capil~Uu(ion Lhrt 0ccurrCd 
during ibt Tbird Pun. Ia 
ract. c-I was ODC of the 

at the urn of plonntng i o m -  
mtnt did not mtcrirlix. 10 
v i m  of th.5 position, tbe Core 
mittec uould like Go- 
to examine whnhtr t h ~  is 
any jurtifiuticrn for euenbql 
the sheme for r u w i d  
m o v m n t  of coal beyond 
Much. 1969. A* .lrcndy polac- 
ed out by the Cornminec, the 
schanc involved an avaibrb)o 

curfdly  ccn~ ide rd  BI Ibs 
lime d thc new review al 
this rhcmc. 
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